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[ 27424864 8 Presents Hen'ble Mr.K.V.Sachidanandan,
This app!.cm on .s o Poiss | Vice=Chairman, |
' 0/' - J .
: ?{;:f:d’ ‘ D ] The claim ef the applicant is that
No &S & 89& P f’ | he retired frem Ministry ef Infermatien
o Datec.. 2le -2 (‘}Gx - ‘: | & Breadcasting, Central Gevernment
- Sg" i Department and he had ceme frem the
tle_Dy. ch‘z& : | State Gevernment, CGevarnment of Tripurs,
U %ﬁ , J % The cententien ef the applicant 1is that
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_ he has been werking in the state Gevern=
| ment frem 1966 te 1973: He applied fer
the pest ef Exhibitien Assistant in the
" Central Gevermment under the Ministry
'} @f Infermatien and Breadcasting threugh

gpmpor channel, mut fer the peried frem

§1966 t® 1973 the Respendent have net

% been given the pentienery bsenefits eof

the applicant, Accordingly. he has filed

23i:hi.:.a 8.A, against the actien.en. the

5pm':i.: ef the respendents,

% . Heard Mr.M.Chanda learned ceunsel

i for the applicant and MgiU,Das learned
§ Addl%C.G.S«Ce for the Respendents,
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Heard Mr.M.Chanda lle'arn.ed' a!nsez for

the applicint and Ms.Y.Das learned Addls
CeGeS+Cs feor the Respendents. There is a
larger issue invelved in the matter,

Applicatien is admitteds Iesue netice

on the Respendents.
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Pest the matter on 12,4406
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submits that pensic}daty and HRA benezi
have already been paid to the applica
Mr.M.Chanda, leamédl counsel for the

applicant wantedq t.{:s get instruction on
-this point. Let it'be done. post on‘g
84642006+ In the mélmtimo res;:ondents
are directed to file reply statement.

Vice«Chairman

|

. 0840642006 When the matter:came up for

hearing Ms. U. Das, learned Addl. C.Ge
S.C.+ for the teépoqdants submitted that
she has alreagy filed written statement
contending that the benefits that has

been sought has already been dfsbursed
to the applicant. M_'r‘. M+ Chanda, lea'rn-
ed counsel for the applicant submitted
that interest has been left out. There-
fore he wanted the .:matter‘ to be Heard,

Let the matter be posted on

23,06,2006. | |
[v
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’ ~ 234642006 Two weeks time is granted to Mr.
. o M.Chanda, learned counsel for the-
)r} f), _ e 4 - _, "applicant to file rejoinder.
' : post on 18.’7.2006'.

No /chp;rwd&s hne ' . -
becn, Zécé/ . | o -

Vice<Chairman
= o
s ..  18407.2006 . Two weeks further timejis granted
No \%“‘Mm N to the applicant to file rejoinder.
R%L. “ Wleof S - Post on 04.08,2006, .
2 ‘h‘ - * '
3-%-0b. ,
' Vice-Chairman
mb
< 04.08 2006 Presentz Hon'ble sri K.V.Sachidanandan
: e : Hon'ble Sri Gautam Ray,
Mﬁ/ﬁ 4«73 Au'n ‘ ' Administrative Member,
A'éﬂr/ o ‘ When the matter came up for hearing
A ! Z learned counsel fer the applicant
G / moles "V”VJ submitted that- the benefit has already
é/& N Z;,‘ng/ . ' to the applicaent igxcept interest and he
o g would like to take instructions from his
: : ' client.
V¢4 80L | Post on 21.08.2006s
—
_23. 2 5 , Member . Vice=Chaimman
(ﬁ
Reqeimdce Sodonelout mb | -
_“EL Apla Coutl. 21.08.2006 Learned ceunsel fer the applicant
y ' subnitted that he has already filed
¥ rejeinder. Let it e breught en recerd, 4.

= it is etherwise in erder,
‘ - ‘Post en 07,09,2006, Learned .
‘ _ Ceunsel fer the respendents is given

I, hnse 29 izea ,% . liberty te take instructiens en the
‘_D : ~ rajeinder.
¥ /Lc,wun/r/?f—
300,
Vige=Chairman
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- 24.10.2006b Itis submitted that pleadings
' . are complete. Let tne case be- post.ed
for hearing on 6.1102006. .

| _ Vice-Chairman

bb ... . . ‘ ' -

6011.2006 - Heard Mr‘.M.cljmnda.' leémé&:com
- sel for the applicant. and M3 <U.Das,

~learned Addl.C.G.S«.C. for the reSpon- _

-dents, _

Reserved for orders..

o *:‘: R Vvice-Chairman
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22. 11.2006 Present: Hon'’ble Sn K.V. Sachldanandan
Vice - Chajrman :

-

Judgm‘entr' -pronounced in open
Court, kept in. separate shee#s The
Apphcatmn is chsposed of in terms of the

, order. No order as to costs. = \/
7 Vice-Chairman
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Shri Debaru Dev Barman ' -~

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI ' -

. <
qdrnlicantis
AN RN I AL R E A TR R R AR AN TR E e LA AR AR YT AN AL IR ICA LTI REL TTI XL AN IR R LR AN AR AR BT G T PITARE NS CCT LR 217 SEQENC LR UMK A pp g lL— 4, k;»

Mr. M. Charda & S.Math
erresessessensen s mesann e ssenartsrsenn o ernsensrasin shamseneesosmessnsmrsensensernenmee SENL1 O Advocate for the

Epplicant/{s:

U.0.1. & Ors,

evevere s e OB o s eR SRR e v e e spe s e s s s s s s RESPONdent / 8

k. . 3 " 3 o4 ) M
¥r. Usha Das, Ad4Gl.C.G.8.C
D T e e T Ty Y P PP Y L L P PR 2 R L] unn-n-uu-~'unnuu‘&&4d‘rocat 2 f GI the

Respondents
CORAM .

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN

1. Whether reporters of local newspapers may be v skwo

allowed to see the Judgment? ‘

2. whether to be referred to the Raporter or not? yééfﬁc

3. Whether to be Fforwarded for including in the Digest Eein%///
conplisd at Jodhpur Banch & othar Benchas ? égg{ag/ :

4. whether their Lordships wish to see the fair copy
of the Judgmenti? - yes/
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CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

Original Application Nos. 51 of 2008.

Date of Order: This, the 22ad November, 20086.
* THE HON’BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN

Shri Debaru Dev Barman,

IRLA Number ~ 102590,

S/o Late Harendra Kishore Dev Barman,

A resident of North of Water Supply Office,
Dhaleswar, P.QO. Agartala College,

P.S. East Agartala,

District - West Tripura,

(ex-correspondent of All India Radio)
Agartala Station, Agartala). ... Applicant.

By Advocate Mr M. Chanda, S. Nath.
- Versis -

1. The Union of India
(Through the Secretary
Ministry of Information & Broadcasting)
Government of India,
Shastri Bhavan,
New Delhi- 110001.

2. The Chief Controller of Accounts,
Ministry of Information and Broadcasting,
Government of India, Shastri Bhavan,
New Delhi-110001.

3.  The Deputy Controller of Accounts,

- Pay & Accounts Office (IRLA) N
Ministry of Information & Broadcasting,
A.G.C.R Building, 1.P. Estate,

New Dethi-110002.

4. The Pay & Accounis Office (IRLA)
Ministry of Information & Broadcasting,
AGCR Building, 1.P.Estate,

New Delhi-110002.

5. The Director Generai, Al India Radio,
Akashbani Bhavan, Parliament Sireet,
New Delhi-100001.

0. The Station Director, All Indie Radio,

Palace Compound (North Gate)
Agartala - 700001, © ... Respondents

By Miss Usha Das, Add1.C.G.S.C

}—/ .
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R.V.SACHIDANANDAN, {(V.C)

CRDER

'I"né applicant who was serving under the Government of
Tripura from 20.9.1966 in the department of Printing & Stationary in
the post of Copy Holder got selection tohthe post of Ekhibiﬁon
Assistant under respondent No.l ie. Ministry of Information &
Broadcasting on 24.3,1973. He was given due benefit and 1)r0tectj§n
of the service rendered under the Government of Tripura. He
discharged his duties in different posts and lastly went on retirement;
after attaining the age of superannnation on 31.1.2005. His pension

order was issued oh 422005 and the service rendered by the

| applicant was 38 years 4 months and 11 days. 33 years service is

required for getting full pension but the length of service has been
reflected as 22 years 2 months 4 days without any reason or basis. He
made representation on 31.5.2005 for review of the PPO giving credit
the full qualifying service by taking the period from 208.9.66 to
31.1.2005 into account and calculation of pension and other retiral
benefits. He also served legal notice on 13.5.2005 and subséquently
respt}ndent No.4 issued sanction order covering the service period of
the applicant from 1966 to 1973. Aggrieved by the action of not taking
the total length of service for his pension and other benefits he has
filed this O.A, seeking the following reliefs :
{a) Direct the respondents to correct the pension paymen.t
order (PPO) No0.28062/05/0035/3 dated 4.2.05 of the
applicant Annexure-B, so far entry made against SI.No. 9
of page 3 is concerned where the total length of qualifying
service has been erroneously shown as 22 years 2 months
and 4 days actually when it would be 38 years 4 months
- and 11 days (from 20.9.66 to 31.1.2005). ‘
(b} Direct the respondents to calculate the full pension after .
such correction, stated above and also pay arrear pension

including the amounts involved in gratuity, house rent
allowance, leave encashment and insurance etc.

W



{¢) Direct the respondents to pay the house rent allowance (s)
amounting to Rs. 1,03,544/- details of which are given in
Annexure-H payable to the applicant.

(d) Direct the respondents to pay interest @ Rs.15% on the-
-arrear pension and other outstanding from the date of
retirement i.e. 31.01.2005 till the date of payment.
2. The respondents filed a détf.ailed written statement
ﬁ:ontending that while processing the pension papers the Ministry of
Information & Broadcasting it is nowhere mentioned that services
rendered By the épplicanﬁ with the Government of Tripﬁra will count
for the pe;';sionary benefits as per provision of CCS Pension Rules. It
is also not endorsed to PAO. The PAC (IRLA) examined the pension
papers submitted by SD, AIR, Agartala and it was seen that necessary
certificate for counting of services rendered as non gazetted employee
was not enclosed. Request was made to the concerned authority for
issuing ﬁecessary cerlificate as per provision of CCS Pension Rules. In
the meantime to avoid hardship to ﬂme pensioner his pensionary
benefits were authorized baséd on the seryice rendered by the
applicant as per the record of PAQ i.e. for Gazetted period. Revised
PPO has also been issued to the applicant after receipt of a letter from
DAVP, Ministry of I&B anci allowed pensionary benefits. It was in fact

not wrdng en !:ry but was actually on the basis of record available with

PAO (IRLA). The entitlement of the applicant for house rent allowance

~admis$ible from 1.1.1983 were released on the basis of certificate to -

be furnished by the Head of Office as required under house Rent
Allowance riles. The calculation made by the applicant was also
zarreneous'émzi made without seeing the provisions of Rules for
entitlement of HRA during the period under reference. Revised PPO
was issued on the basis of full qualifying service and pensionary

benefits alongwith HRA were also released to the applicant.

) —
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3. The applicant has. filed a rejoinder to the written

* statement; and contended that all the papers and relevant documents

were all along with the respondents and action in right time on the
part of the respondents could have avoided delay in payment of

pensionary benefits to the applicant. The respondents have also filed

reply to the rejoinder contending that the PAC (TRLA) could not find:

the service book of the relevent period with effect from 20.9.1966 and
ask the department for sending the service bocai( and the cerﬂﬂcabe as
required un;ﬂer the Pension Rules. PAC was regularly in touch with
the department for providing ail necéssary documents. There was no
delay on the part of the PAC for releasing pensionary benefits to the

applicant.

4. Heard Mr M.Chanda, learned counsel appearing for the
applicant and Miss U. Das, learned Addi.C.G.S.C for the respondents.
Learned counsel appearing for the parties has taken me to the various

pleadings, materials placed on record. Both the counsel appearing for

for the applicant arguéd that the delay was caused on the deliberate

inaction on the part of the respondeﬁts. The respondenis counsel on
the other hand would argue that there was no jatches or delay on the
part of the respondents. It was due o the non aveilability of records at
the appropriate time that the pensionary benefits could not be

processed. However, to avoid any hardship to the applicant initially

. pensionary benefit was released to him on the basis of the earlier

- calculation which was subsequently rectified/modified and full benefit

ly\./



was granted to the applicant. It was non availability of records from

various circles which caused delay, if any and that cannot be

attributed to the respondents. Learned counse} for the applicant has

taken my attention to a decision in AIR

Bijay J. Mehrotra vs. State of U.P and others, in which the Hon'ble
Supreme Court has laid down the dictum that the payment to be made

on the date of retirement or soon thereafter. The payments not made

for months together without any justification, simple interest at rate

of 18% be paid to the applicant In AIR 1997 SC 27 in the case of

S.R.Bhanrale vs. Union of India & Ors., where also the Hon’ble

'Supreme' Court Jaid down the dictum that the department cannot take

the plea of limitation when the department itself had .defaulted in

making payments promptly inspite of demands consistently made by

k. On going through the

" said judgments very meticulously it is found that in those cases there

were total latches on the part of the respondents in disposing the
retiral benefits and the Court found justifiable reasons in granting the
interest to the applicant. 1 have gone through the materials placed on
record in this case. It is an admitted fact that earlier the applicant was
given benefit on the basis of a calculation made by mistake for 22
years of service excluding thel service rendéred with Tripura

Government. The respondents also contended that there was no

intention to withhold any payment and therefore to alleviate hardship

to the applicant immediate sanction was gra:ite.d on the basis of a
calculation which later was not found correct and therefore reciified it
by giving full benefit after getting the required documents from the

earlier employer. But the respondenis in the additional written

L
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statement also tacitly admitted that the records were not prévided by
the said department to the PAO and therefore the pension could not
be processed. There is an element of latches on the pert of the
respondents and t!iéref_ore 1 am of the considefed view that though
the bonafide of the respondents cannot be doubted the laiches could -
definitely be atiributed against them even ;'mcording to their
admission. There‘fore, it will be sufficient that the respondents are
directed to pay '!umgsuh: amount to the applicant for causing hardship
and dragging the applicant to litigation. |

5. Considering all the aspects of the matter, I am of the view
that though the respondents may not be responsible for payment of
interest in full as claimed by the applicant definitely the respondents
should compensate the applicant by a lumpsum paymient for the 3os§
incurred. Therefare,l.l direct the respondents. to pay & lumpsum |
amount of Rs. 10,000/- (Rupees ten thousand) towards the claim in all
to the applicant which will me.ét ends of justice to redress the
grievance of the appii«-:ant,, The:respondeﬁts shall make the payment

within a time frame of 3 months from the date of receipt of a copy of

- this order. |

O.A is disposed of as above. In the circumstances no order

85 to costs.

{ KV.SACHIDANNANDAN )
VICE CHAIRMAN ’
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18,!
19,
20,
21,

23,

Whether anlibh ‘c’nanslat!.on of dueome

‘ rcspondants been filed:s- Ya:{/NO{ :
Has the declatation as requl d by item 17 of the formi: sYes NG

i

S mmm AREK s.mg.mgga;u;gg -V

a) Name of tﬁe Applicant:e . D b smrcv~anq
b) Bespondants.—Unz.on of India & Ors.
¢} No. of Applioant(s)

Is the appllcatmon 1s the ‘proper f0rmie YW ‘ B
Whether name - 2 descrlptlon and address of he all the papers been
furnished in cause title % Yes / - -
Has the appllcatn.on been duly si d and verified i~ Yes //550/\

Have ‘che oopi.es duly sn_;ned 2~ Ya

ingmalWation NOw_ e 1 Je£

/o -
Have suff:.c:.ent nu"\ber of cop;.os f the appl:\.catlon been flled 'Yesp&o/

’.'lhether all the annexure pmsas &ia 1mpleaded - Yes/ 0.

nts in the Languagc e Yss///

#%s the. appllcatxon is in time i Yes/ ym

#ss she Vokatlatnama/ Memo of appearance /Mthorlsatlon is ;E?,t*.‘i.,e.d:Yes//Noi

Is the appllcatlon byMB&/fcr RsaSOA— @?) ?9\5_”, Wy ,;l\q 1(2»&

Has the at‘pllcatlon is maitanable t.Yes #No. - L
Has tha Imnugned order orlglnal dUlSr sttastad b@en flled ; Yes/

Has the: 1eglble c0p1es of the annexurea duly at‘tasted flludin‘»s,." R

Has the Index of the ducoments haen filed all: “avallfablc_ .-Yes'
Has the requlred/numbnx of envoloped bearing full address o thc

'lthe:bher the relisf sough for arises out of the Smgl e th
‘Whother- interim l‘ell"f is prayed for i~ Yes/ - '
Is case of &ondonatlon of deley is filed i§ it Suppo:b‘ted
v’s’lhether this Case oan e heard by Single Bench/Divis:

any: other poin‘td -

Result of the Sc‘rutiny with im:b:.al of the Scxu my Glerk.

SECI'IO\I CFEICER J)
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: CENTRAL ADMINISTRATIVE TRIBUNAL

- GUWAHATI BENCH | N
BN . "G.AR 6 l -\
DU , ~ [See Rule 22 (1)]
N ~ RECEIPT |
. Nol?SO ' ' _ ' Date..?x%\&\\zo.ﬁ%.,
Received from ...X0w.r. . A \%muww\ .......................... ereereeesWith
Letter No...Qu.x..S\ \\(\5 ....................... dated ....................... 20...........
the sum of Rupees....oN: AN .S N\&N\ ................. et ————————— s '

In cash/by IPQ on account of AX LD VN AN Q-}V\'AW{\» %Y" &’F\\'\’Y&"&

by bank draft

in payment of............

Signature

RS'.-'_-A - - A | o | Cashierj
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T\I THE CENTR KL A MINISTR ATIVE TRIBUNAL

GUWAHATI BENCH: GUW AHATI | 1 .

O.A. No. . S l /2006

Shri Debaru Dev Barman : |
-V§- '
Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

24.03.1973-

31.01.2005-

04.02.2005-

" 31.05.2005-

Applicant while serving under the Government Qf Tripura from

20.09.1966 m the department of Printing and Stationary in the post

of Copy Holder got selection in the post of Exhibition Assistant,
under the Respondent No.1, in the said post on 24;.033.197‘3. At the

time of such joining in the posf of Exhibition. Assistant under the

' Respmdent No. 1 he was given due benefits and protecnon of the

SerV 103 rpndprﬂd under the Govt. of Inpura | (Amiexme—A)_

Apvplicant discharged his ‘duties in djjfefent posts and lastly went

on retirement after attaining the age of superannuation on 31.01.05.

.A‘pplicant' was issued the pension  pay m'der under No_

- 28062/ 05 /0035/3 dated 04.02.2005. It would be eﬂdmt from the -

Pension Pay Book that the total period of service rgndered bv the
épf]ivant is 38 years 4 months and 11.days. As per re@uire'meht.of_'
law one has to perform 33 vears of sprvue for srettuw fuﬂ pensmu -
But surpnsmglv in column No. 9 of page I No. 3 of *He Pensmn Pay
order the total Ienoth of quahfvmcr sermce has heen reflected as 22,

vears 2 months 4 davs mthout any rﬁason or ba51s (Anncxuru B) -
. .

: Apph‘cant submitted a rcprcscntatibn -dated 31.05. 05 before the '

Respondent No. 4 slating inier aiia all facls Lxe.rem In the s:ud.

1ep133entat10n mphcant reauested the Respondent No 4 to review



15.08.2005-

16.09.20065-

01,10.2005-

3]

{
|
1
|
|
1

the P.P.O, specially the qualif_ving service, as it required correction
by taking the service for the period from 20.09.66 to 31.01.05 into

account for the purpose of calculating the pension and other retiral

benefits such as gratuity but tc no result.

Applicant is also entitled to HRA from 01.01.1983 and he
made repeated approaches befmté the respondents for releasing the
house rent allowance in his favour but to no result.

{Annexure- C to C/5)

Respondents have paid HRA to the applicant for a period of
2 vears from September 1986 to June 1988 and also from September

2603 to September 2004. (Annexure- D and D/1)

Applicant served a legal notice of demand through his Advocate to
the Respondents for correction of pension pay order received on

13.05.2005 and also for calculation of the {ull pension after such

W

correction and also for pavment of arrear pension and also

‘pavment of amount involved in gratuity, Housce Rent Allowances,

leave encashment and insurance. (Annexure-E}

Senior Accounts Officer, O/ o the Respondent No. 4 wrole a ieller

dated 16.09.05 to the Respondent Ne. 5 for issuing sanction order

covering the service period of the applicant from 20.09.1966 to
23.03.1973 so that the benefits of lotal q&aiify’mg service could be

allowed to the applicant counting his past service. {Annexure-})

Applicant submitted his reply/2~¢ notice through his Advocate,
wherein it is stated that questi«oﬁ of sanction order, as stated for
counting the service périod from 20.09.66 to 23.03.73 for giving the
benefits of the total qualifying service had already been settled and
decided way back as on 19.01.1976, which is evident from the

memorandum dated 19.01.76. Therefore, issuance of sanction order
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_mig}i‘thotfbe requﬁed afresh as the said matter -ha_d been settled
~ and decided as back as in the };eai’- 1974. o

(Anpexure- ()
Atmm ant has enclosed wrtn this dppmah(m & due drawn

stateman* Gf house rent aﬂcwance with effect fom uecember 198 L

to January 2005. ' : , (Annexw:e—H)

Hence this Original Application.

PRAYE RS

Relmfe Snuoi\t' -

()

(©

()

(e}

¢4

Dﬁ‘cct the rcspundcnts no wrrcct the p(‘:ﬁSiOﬁ pav. orde; (P I’ O} N

o ’6%.:/ 05/ 0033,’3 dated 04.02.05 of the ‘applicant Annexure- B, so far enm

made 4ga_mst ‘%1 No 9. of page- 3 ig concerned where the totdl }px_wth of

qua}mnng service uﬂS been 61'101.160\101V shown as 22 years 2 months and 4

* days actuaﬂ" Wnen it would be 38 vears 4 months and 11 davs (ntom

20.09.66 to. %1 01 zfmm

Q'._.,..‘.‘,...— - w»"‘

-~ also du’ec w1’1'1“%5’"\‘ré*s'*io?Emck'nts to calculate the full peasién after such

--for*'ef‘ta'm : stated ..bo“e and also pay arrear pensmn including the

AL AN

' ammmtc leolved in gratuity, house rent allowance, 1eave encashment,

and insurance eic.

a}se direct the respondcnts to pay the h"use rent allowance {8) amountmg

to Rs. 103,554/ deiails of which are given in Annexure- H navaHo to the

applicant. -

also. @ec‘ the respcndents to pay interest @{5% on the arrear'pension and

other s)utbfsmdjﬁg from the date of retirement i.e. 31.01. 2005 tﬂl the date of

pay meni
Cost;

any other ap-prépriate relief or reliefs as this forum deem fit and proper.



Pl

Interim order, if any prayed for. -

(i}

E

Kindly .direct the office of this Hon'ble Tribunal tio hstﬂ}m case
within shortest possible date - considering the #act‘ that aftex

reﬁiemeﬁt the income of the applicant has dropped down to a great

extent and because of non-receipt of legitimate payment, he has '

| | |
been facing serious hardships in maintaining his livelihood and ¢h

livelihood of his family dependent on him. o /
I'd
.
by
ki
. |
’ |
kd N » . T . B ,‘ * . i
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IN THE CENTRAL ADB/H ISTRATIV E TRiBﬂNAL
. GUWAHATI BENCH GUWAHATI
{An apphcatlon unde:r Section 19 of the Admzmstratlve Tribunals Act, 1985)

Titleofthecase . :  O.A.No. 5 /2006
Shri Debaru Dev Barman Applicant
' -Versus; . i
Union of India & Ors. | : Respondenfs.
; Sl No." Aiuiéaéure [ - Parl:iculars ' Page No.
| 1. | -~ ' _A?plicaﬁon : ' 111
2. S Verification ’ -12-
3 | A Memorandum dategi 19.01.1976. 7 ' / 3
4, | B Attested copy of pension pay order | 1y -2 Yy
5 C C/1, | Copics of letters of applicant claiming hR.A |
C/2,C/3, | dated 19.09.1983, 25.06.1984, 21.03.1989, | 2=~ 2%
C /4and | 04.07.2001, 18.03.2002 and 08.08.2003.
/s | 3
'D,D/1 | Copies of pay slips - | 33 -3
7. E Legal notice of demand dated 15.08.2005. 5o 4y
8. F Attested copy of the letter dated 16.09.2005 4o - 4y
of respondent. , .
9. G " | Second notice of demand dated 1.10.2005. : hs-49
0. [ H |Slalement of oulstanding HRA. e
Filed By:
AWy i} Segup by

Dater- o3 .1 v) | Advocate
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IN THE CENTRAL ADI\{[NISTRATIVE TRIBUNA{. 2
-
GUWAHATI BENCH: GUWAHATI T&sz

{An apphcauon tmder Section 19 of the Admmlstrattve Tnllsunals Act 1985)

i
{
I

' OA.NO S, 4 /2006 N
- RET FEN: . ‘: _ , g
- Shri Debam Dev Barman,

~IRLA Number- 10250
S/o- Late Harcndra Kishore Dev Barman, o _ :
A resident.of North of Water Supply Office, . . !
Dhaleswar, P.O- Agartala College, . ‘ ]
P.S.- Fast Agarfala, * : ” <
Distsict- Wesl Tripura; :
- (Ex-correspondent of All India Radlo

Agarlala Slauon, Agarlah) _ .
e | S - =—Applicant.
. -AND- b

1. ‘The Umon of Indla
(through the Secretary ‘ |
Muuslfv iof Information & Broadgasl.mg) ’
Governriient of. Indla i .
Shastri Bhavan,

New Delhx- 110001,

- The Chxef Contro]ler of Accounts,
Mxmatrv of Informatwn and Broadmatmg ,
Govemment of India, Shastri Bhavan, "
New Denp.llgoo‘l. o

- . . |
1 !

. )
I~

3. The Deputy Conh-oller of Accounte | B
Pay & Accounts ofﬁcc (IPLA) N I' :
: Mlmst;rv of Informatlon & Braodcastjng, : i
AG. C R Bmldmg, IP Estate,
Ncw Dclhl 110002

4

4. The Pav & Accounts Officer (IIZLA) , ' ' | i :
Mmlstry of I:nformahon & Braodcashng, ' |




(~

'?/ i

t

7

A.C.CR. Building, LP.Estate,
New Delhi-110002.

The Director Géneral, All India Radio,'
Akashbani Bhavan, Parliament Street,
New Delhi-100001.

- The Station Director,” All India Radio,

Palace compound (Noxth Citc),
Agartala-799001. |
wses Resp ondent'é;

- DETAILS OF THE APPLICATION

Paﬂuulm 0f the ordcr {s) agair nat which this apphmhon is made;

The pensmn pay order under number 28062/05/ 0005/ 3 dated 04 02.2005
received bv the applicant on 13.05.2005, Annexure-B to ﬂ'llS apphcatlon

|

and the letter bearing Number PAO/ IRLA/I & P/Pen/1606-1610 dated

16.09.2005, Annexure-F to this apphcatlon 1ssued from the office ‘of the

|

respondent No. 4.

ﬁlrisdfclibn of the Tribunal:
The subject matter of this dispute and complaints W1th respect to

recruitment and condition of service of the applicant appomted to public

. services in connecton with which the affairs of the Umon is within thc

jurisdiction of the learned Tﬂbunal and the cause of action of this
application arose within the terntonal Limit of this learned Tribunal and
thereby, this Tribunal has got ]unsdichon to try this apphcahon_. The
applicant was a central Govt. dvilian employee belohgs to Group -A
category and as such this Hon'ble Tribunal has got }unsd.lctmn to
adjudicate the matter.

‘ )‘ -S&"lea'S :
FOvo clar
2%-9.0¢6 .

AL

B s
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(@)

(b)

{c)

{d)

"2

w

.. Limit_aﬁen: a

The pension pay order in question Annexure B was received by the
applicant on 13.05 .05 and served an advocate notice on 15.08.2005 and a
reply dated 16.09.2005 Annexure F was received by the applicant from the
side of the rebpundent No. 4 on 01.10.2005 thereby this apphmhon is filed

Wlthm tlme and this forum is enutled to try this case.

Facts of the case: - |

That the apph(ant while serving under the Govt. of Tnpurd from

7

R’
AWk Seg ok

20.09.1966 in the Department of Printing and btatlonerv in the post of . |

copy holder got selection in the post of Exhibition Ass1stant under the
respondent No. 1 and joined in the said post on 24.03.1973..

That at the time of such joining in the post of Exhibition Assistant under the

respondent No. 1 he was given due benefits and protection of the service

‘ rendered under the Govt. of Tripura.

(A Copv of the memorandum No. A 23012/1 / '74 Fst. II dated
19.01.76 of Ministry of Information and Broadcastmg is enclosed as

Annexure-A) ;

That the apphcant dlscharged his dutles in different posts ahd lasﬂv went
on retirement after attaining the age of superannuation on 31 01. ”005 from

~ the Aga:tala Station of All India Radio as correspondent

‘That, after such retirement on superannuation, appheant was issued the

penswn pay order under No. 28062/05/ 0035/3 dated 04. 02 2005 by the

respondent No. 4. In page-3 of the said pension pay m'der book the
particulars of service of the applicant has been recorded & in Sl No. 5 of
the same where the date of entry in the Govt. service was mentioned a clear

date has heen given i.e. 20.09.1966 when the applicant joined the service

el

S LF 2 0h



\

(e)

4

under the Covernmcnt of Tnpura and in Sl. No. 6 the date of endmg the

service has been menuoned eorrecily on 31.01.2005. |

Now, 1f the penod of entry into the Government sertvme and v1s-a-

vis the date of ending of the service are cons1dercd it would be crystal clcar
- that the lolal penod of service rendered by the app.‘manl is 38 years,
months and 11 davs As per recruitment of law one has to pertorm 33 years

of service for getting full pension. In view of that scttled legal posmon, the

A

e &
Povo el -
LS X0 WY £%

&

N S IV

AR

applicant 1s/ was also entitled to get the full pension beneﬁts after his

retirement from semce

But surpnsmglv in coloumn No. 9 of the said page No 3 of the |

PP.O. the total length of quahfymg service has been reﬂected as 22 years,

months and 4 days wnhout any reason or basis whatsoever.

(An attested copy of the pension pav order (P.P. O) is enclosed.as

Annexuve-B

e

That, the ssud entry in 51 No. 9 in page No. 3 of P.P.O bemg erroneous and
highly pre;udlcxal and detrimental to the interest of the: apphcant ‘he,

‘;uhmxtted a representation dated 31.05. 2005 before the resp(mdent No 4 |

‘ statmg interalia all facts therein. In hJs said representatlon 1t was cleallv

mentioned that the service book for the entire penod of non Gazetted

service from 20, 091966 was sent to the pay e Accounts officer by the

superwsor, DAVP, Ministry of Information & Broadcastmg New Delhi,
~vide their letter No. A22012/2/73—EXH (A).dated 4.1. 198‘3 along other
recm*de In the said letter of the DAVP dated 4.1.1983 (Qupra) it was dem‘ly

: mdicated that the prescribed proforma for a]lotmcnt of IPLA number duly

completed Last pay. certificate and service book were forwarded to the

:espondent No: 4 after receipt of the said particulars, Iast pay certlﬁcate,~‘

service book ctc./ pay and allowance of the applicant for Cazetted penod
through IRLA system was released as would be confirmed by the DAVP
letter No. "A-A-20012/2/73-EXH. A(A) dated 29.04.1983. In the said

- representation the applicant, therefore, requested the respondent No. 4 to

I



i)

{8)

(h)

the apphcant w ent on retirement on 31.01.2005.

review: thc P P.O, spcaa]ly the quah.fymg service, as it rcqmred correction ¢
by l.akmg the sennce for the penod from 20.09.1966 lo 31.01. 2005 into
account tor the purpose of calculatmg the pensmn and other retrial beneﬁts

such as- gratmts

That, to thls utter misfortune, the said respondent No. 4 has not considered

it nec-éssdr"y lo take anjf aclion in the light of the requésl made in the

, representauon or even to favour the applicant with a replv as to why he
,should not be g1ven the full pension benefits on the basis of his total length

of quah{vmg setvice far in excess of 33 years.

That, the. applicant was entitled to house rent allowance, from 01.01.1983

and he made repeated approaches before the respondents for releasmg the

houqe rent a]lowance in his favour but no act:s.on has yet. been taken though

.1
(Coples of letbe.rs danmng the HR A dated 19.09. 1983 25 6.84,
21.3. 89, 4.7.01, 18.3. 02 and 8.8.2003 are enclosed | ’as Annexure—C‘
Bei R R C/a Cf5).

That, it is, however, ‘interesting to note that the respondents have paid the

|

‘ apphcant the house rent allowanre for a period of 2 (two) years from

September, 1986 to June, 1988, while he was posted under DAVP and also

from September 2004 when the applicant was posted All India Radio as a

mrreepondent The applicant is, therefore entitled o the houee rent
a]lowance &ccpﬁng the period he has been paid the same, as mﬂectcd

above and a statement of the amount receivable as house rent aﬂowance

. upto rebrement of the apphca.nt is Rs. 1,03,554.00 / - from the respondents is

annexed Wlth this application as Annexure-H. _ ,
| (Co_p1es of pay slips of October 2004 and December 2004 showmg
the payment of HR A are enclosed as mne-D,,‘ D/1).

A

e
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1)

That from the factual backdrop narrated above it would be crystal clear

that the apphcanl has been pul o face prejudice for no lapse, neghgence or
lacuna on hJs part but on the part of the respondents.: After retirement from
service the apphcant has been facing scrious hardship with his family

members .

That aﬂer feluemenl the apphuml received the pe11310n pay otdet on

13.05. 2005 and bemg aggrieved by and dis-satisfied with the incorrect
pens;wn pay order, (P.P.O) of the applicant so far entry made agamst sl. No.
9 of the page-?: of lhe same is LOﬂLEfﬂEd where Lhe lolal length of qualifying

‘service has been erroneously shown as 22 years, 2 months and 4 days
- actually where it was 38 years, 4 monthe and 11 dayq (from 20. 09, 1066 to

31.01.2005) and also for calculation of the full pensmn after smh correction
and also tor payn’xent amount mvolved in gratulty, house rent allowance, ‘
leave en('achmenﬂ and insurance the apphcant served a lega] notice of

demand dated 15 08.2005 through his advocate to the respondents for

- compleimg the above exercise within a penod of 2 (two) months from the

(X).

apphcant that in.  the event of non-payment of the dues with the said permd

of two-months the applicant would claim interest @ 15% on the arrear

pension and other outstanding dues. » ,
(A Copy of the said legal Tnotice of demand—dated 15 08.2005 is

‘enclosed as Annexure-E).

That afterj'feceipt~ of the legal notice of demand dnted 15.08.2005 Senior'
Accounts ;Ofﬁcer, - O/o the Respondent. No. 4 ‘wrote a letter No.
PAO/ [RLA/ 1% B/Pen/1606-1610, dated 16.09.2005 to the respondent No.
5, for issuing banatwn order covering the service period 6f the applicant
from 20.09. 1966 to 23.08.1973 so that the benefits of total qualifving service
could be allowcd to the applicant counting his past scrvice. A copy of the

- said leli.e: was also supplied (o the apphmnl

date of recmpt of that notice. In the said notice it was also stated by the _ |



T

-

(A Copy of the lctter-bcarmg No. PAO/ IRLA/ & B/ Pen/ 1606-
1610 dated 16.09.2005 is endosed as Annexure-F). '

That in response lo-the said leller of the Sr. Accounls officer o/o the
respondent No. 4 the applicant' submitted his reply/2nd notice dated
1.10.2005 through his Advocate wherein he stated that questlon of sanction
order, as staled for counting lhe service period [mm 20.09.1966 . to
23.03.1973 for giving the benefits of the total qualifying service had already
been settled and decided as back as on 19.01.1976 when the selecmm officer
of D.A. V P by zssumg a memorandum bearing No. A-23012/1/ 74—ESTI'—II
dated 19 01.1976, Annexure-A to this apphcanon and informed the

apphcant that in the office record continuity of his service from the date of

his initial appomtment under the Government of Tripura on 20.09.1966 had

been recorded The applicant also stated that in the said memorandum he
was also informed that his seniority in the grade of exhibition Assistant will

however, be counted from the date of his appointment in the grade on

| 24.03.1973 (A N). In the said reply dated 1.10.2005 the applicant also stated

that in view of the factual back drop of the matter the request made by the

~ senior Accounts officer, O/o the Respondent No. 4 by letter to the

respondent No. 5 for issuing sanction order might not be required a fresh
as the said matter had been settled and éecide_d as back as in the year 1976.

: For reference a Xerox copy of the said memorandum dated
19.01.1976 issued by the section ofﬁcézf of D.A.V.P were endosed with his
said reply dated 1.10.2005, and also 2 (two) letters bearing No. A-
22012/2/73/EXH (A), c_latcd 411983 and lctter-dated 29.4.1983 ‘were
enclosed for the satisfaction of the respondent No. 4 iegarding’the service
rendered by t}§e applicant under D.A.V.P.

(A Copy of the 22d notice dated 1.10.2005 is cnclosed as Annesure-

G).

i
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@)
e quahfyma servme of the applicant. . |

)
~ the rcspondc:nts havc deprived the apphcant to ‘get the ]ustt and propcr

(iii)

8
|

' (m} That the apphcant has cnclosed with this apphcatlon\ a duc drawn

slalemem of house rent allowance wﬂ.‘h effect {rom December, 1982 lo
}anuary, 2005. - |

(A Cop} of the statement of house rent allowance reccivable b} thc
apphuanl is endosed as A nnexure-H).

<
‘1‘»

gk
20208,

o,

Aiwi

That the apphuml submits that the long penod passed\ away bul no.

response trom the side ot the respondents was made towards corrocﬁon of oo

the P.P. Q. calmlatlon of full pension, payment of arrear pensmn and' ‘

paymenl of oulal‘mdmg house reni a]lowame elc. lo Lhe dpP]iLd.ﬂl therefore'.."

A T

the aiapﬁcant has 10 0 other optlon but to approach thxs Hon ble Tnbunal'. o

‘and hence thle mmp]amt _ -

- That this .;!ij]:imﬁpn is'made bonafide and for the cause of justice,

o

} ‘cmms“raf' m'néf (s) with Jegal provisioins:

"For that, thc apphgant respectfilly submxts that thc respondcnts have not

~acted accordmg to the rule for the purpose of counting the total length of

|

For that the sa1d erroneous countmg of length of service of the apphcant

N peasion, gratuity and other benefits which is vmlahve of Arude 14 16and

21 of the Lomumuon of India (Annexure-A Bk, ¥ & (,) o

o
For that, the. respondents taﬂed to pay the ‘house rent aﬂowance to the
applicant,, des;plte repeated persuation (Annexure-C, C / 1, C/2 C/S C/4,

C/5, Annexure-E and Amlexufe-G) from his sude thereby Ltealed lumv

dJﬂerenth Wlth other employees of the respondents Whl(.‘h is violative of.

Arttcle-lél of the constitution of India. , ‘ _‘
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(i)

‘9’1?3 ‘
-

For that in a welfare statc the pcnsmn in a socio economic }ustlcc whcn

the respondenls have been taking no slep to pay actual pmswn and olher

~
<

benefits to the apphcarlt which is ' nothing but retusal of legai and, T

constitutional nght of the apphcant (Anncxurc-A, B, E, F and Q) s

: Detaxls of nemedxes exhausted. | -

@ Thc apphcant being aggncvcd by thc P.P.O received by him on
13 05 2095 (Annexure-B), issued a legal nouce of demand dated
~15: 08 2005 (Annexure-FE). ‘

(11) He once agam submitted second notice through his advocate dabed ‘

1. 10.2005 (Annexure-C).

(dii) 'Hie applicant submitted series of letter dated 19.9.83, ’?56 84,

21 3 89, 4.7 01 18.3.02 and 8.8.03 (Annexure-C, C/1, C/2 C/3 C/4
a.nd C/5) to the respondents for payment his monthlv house rent

allowance (s) but to no result,

avaﬂable to him under the relevant rule.

Matters not pnevmuslv filed or pending with anv other Court

The dpphmnt further dedares that he had not prevmu:aly ﬁled anty

- apphcanon. Writ Petition or Suit before any Court or any other Authontv

8.

or any other Bench of the Tribunal regardmg the subject matter of tlus
apphuahon nor any such application, Wril Pelilion ot Suil is pend_mg

before any ot them_ :

* Relief (s) ‘s()t_:lgl_lgfon .

Tn view of ﬂie facts mentioned in bara -6 above the applicant prays for the

following relief(s):

‘»(iv) The apphfam declares that he has avaﬂed of all the rempdms _



(b)

"(C)

@

(e)

@

- 'quahfymg sc:rv1ce has bccn erroncously shown as 22 ycar
) _days aolua]ly shown as 22 years 2 months and 4 days

' would. tge 33, years, 4 months.and 11 days (from-20.09.66 t0731.1;200'5).

to Rs. 1 03,544/ - details of wluch are g1ven in Annexure-

‘ apphcant a

“and other oubstandmg from the date of et

'COStSfOf:‘T.ﬂle @pp]ication.

shortest possible date considering the fact that after retire

correcﬂon stated above and also pay arrear pension in(jhlding‘ the

andfinsui'ance etc.

-Dzrcct thc rcspondents to correct the pcnsmn pay order: (P P. O) No @
28062/ 0:)/ 0039/ 3 dated 4.2.05 of lhe applicant Annexur
made agamst S1 No. 9 of page 3 is concerned where the total length of

) months and 4

actually when it

_also d1rect the respondents to calculate the full pensmh after such

, mnoqnls mvolved. in gralmly, house renl allowance, leave encashment

also dnect the respondents to pay the house rent allowance (s) amountmg

also 'diréctﬂ\e respondents to pay interg
ement i.e 3

date of pavment

) - Any uther rehef (8) to which the dpphtdnt is entltled

’ Tnhuna] may deem fit and proper ' T

-

Intenm order pmved for

Durmg p@ndency of the apphcatmn thp applicant praye

interim Iehef - - , ' ‘ }

Kindly“éirect V:ti\e office of thls Hon;ble Tribunal to list

of thé épﬁicaﬁt has dropped dbwn to a great extent and

H p_ayable tq the

ofs the arrear pension

1:01.2005 till the

forb the foﬂo_mﬁng

th]s case w1tlun

hecauqe of non-

recezpt of legmmate of payment he has been facmg serious hardslup in

10

b

e-B 'sO far enlry
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11.

12.

1 ‘b‘()

maintaining his livelihood and the Livelihood of his family dependent on B

~him. - . _ .

*

That, it is respectf'u]lv suBnﬁtteH that the applicant desire to have oral
o heanng at the ‘admission stage. A se]t‘addressed envelop with stamp of |

Rs. '30/- 19 attached herewith at which intimation regarding, the date of

, ’hearmg could be sent to the apphcant

Parhculars of Banks draft filed in respect of a lication fccs:- | '

Banks dmft No. 3"-‘) SRaro - _dated 242 06 on UCO
Bank, I-hgh Courl Extension Counter in favour of the Regxsl.rar, Cenl.ral

Admmstrahve Tnbunal (Juwahau Bench.

List of enclosnres

As gtven in lhe mdex

Dtoret B (S shiuwarn
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VERIFICATION

1, bhn Debaru Dev Barman, S/ 0- Iate Harendra Klshore Deb Barman, aged

about years, retu'ed as con'espondent in the cfﬁce of the All India

Radio, Agartala Tnpura, a resident Dhaleswar, P.S.| East. Agartala
DIStI‘lCt— West Tnpura, do herebV verLfV that the statements made in

S i

| Paragraph 5 are true to my lcgal advice and I havc not ‘supprcssed any

matenal fact

. e
And T s1gn tlus Venﬁcahon on this the zhdav of Fcbruary 2006

«0
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.. No. A 23012/1/74Bst. Il

1}/— GOVERNMENT OF INDIA <b
- DIRPCTORAT OF ADVERTISING & VISUAL PUBLICITY.,
MIJIST..Y OF IMPOKMATION & BROADCASTING -

5rd Floor, PTI Building,
Parliament Street R

MEN IR ANDUNM

With reference to his representation dated 8.12, 75, Q. o
Shri Deberu Deb Barma, Exhibition Assistant 1s informed. thai@in b
the office records, he has been shown in contirous Govt’*service
from the date of his initial appointment under Trlpura*Govt.\',‘
i.e, 20,9.66. He will, however, count seniority in- the gradeﬂdf“
Exhibition Assistant only from the date of hls app01ntmen Léin
the srade l.e. 24.3.73 (AW :

= ShAbG,
(S L. Bhardw Smt )
bection Officer

for Director of Advertlean & Visual Publioity

Shiri Debaru Deb Barma,
Exhibition Assistant,
Field bxhivition Office,
Jorhat (Assam).
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(Rubber Stunp of the Office issuing the Pension Payment Order)

A M_
¥oyr sy s
PENSION PAYMENT ORDER 2Ef2 (R
(afaaor &1 w1) ( R. Bhattacharjes )
(Disbursers Portion) Under Secretary to tae
/ Government of Tripura,
P.P.O. N()% g 7{0 I l %zg?zl J//\ ({7%[3 ]A Decbitable to C&W }“é

Government.

e o -

Head of Account / . . @ ﬁ

Vogr 1 (Y 'ﬂeﬁ’rf’wl” a

Maujor Head 20}’ L Tcn ‘

?"lgl":‘ﬂ-:{l-ad ! ‘ f}" ‘LQ

e 0] Caml 2R

Voted/charged
&mmmaﬁwmmuﬁﬁaﬁwﬁamﬁmwmﬁmmsﬁ

fm A & ag A

E waﬁw%mnﬁﬁﬁﬁzmmmﬂﬁm@m%mmﬁﬁf&ﬁmmlm

vﬁanﬁmammmmmaﬁmﬁarﬁmém F; oufn B s ®O e

T A Ay W Afpu g S # FAA W S g, IR W

wammmml v

UNT]L’B‘IIT‘,ILR Neﬁpf u:@un the expiration of every month be plu(
w pay Shn/sx \Y“I o

the peasion as set out in Part 11 of this order/Family Pension as set out in Part I

of this order *. plus the amount of dearness reliefl as admissible from time o time thgryon after du-.f

identification of the pensioner/family pensioner. The Payment should commence frmna'_Q_L_‘_Lg {
The income tax, where deductable, should be deducted at source.

SN‘(‘*\/Jf"”qu“’ﬂ ‘ 1
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e ( mm}wﬁrmﬁﬂw&mﬁﬁc(z:}w. T
nﬁramww#ﬁg%“rvs‘maﬁuﬁnﬁmmﬁsﬁﬁi Ny

2. Arrears of pension/family pension at Rs. P.M. (Rupees\per

month) from —_—to_____ plus the admissible dearness relief thereon may

also be paid to Shri/Smt.
-_—

. T i %@i‘é:s SignatUre
&& B b= (
{ LCoio
m@am " Designati@r%//

s

T W 2 Fret Hev)
/ (Special Seal of the Pension
%‘l Payment Order Issuing Authority)
pun: 4
wa, Ale o 990937
(&maﬁwafamﬁ,m&mmﬁmﬁré)

To,

(Pension Disbursing Authority where pension is to be paid).

MEURCLEE o E . 21 * In applicable clause to be deleted.
2
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1t

Emoluments for family pension.

% fau uiafery
. Emoluments for retirement
Gratuity/Death Gratuity.

® AR B T ada
R YTaH & T ufy :

13. Amount of Retirement

Gratuity/Death Gratuity
allowed & paid by P.A.O.

4. 9% gr fafeen s @ arRm

9% g gE F v

14. Grant of Medical allowance

to be paid by the Bank.

. é?ie/age Emoluments for pension.

‘;A i

-

—th ~ N )\,%j)

w
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i f,»%'_/i’ - Wr-1

; < PART q;l ( E’;’f‘
F‘E (A'pplicablehon Retirement) \,)'

ij WI-1— ¥ Qrearraf @ s

f Section-I-particulars of Pensioner

i

f: L. fe/foet @ are wawe wrenm

I’j 1. Joint photograph with the spouse

;

i

{

:

/

f

i

i

B

1‘ 2. Name of the retiring Govt. servant, 4. tb»Q N LS "’Y"‘\aﬂ)
: . .

!

;

,!J 3. T gt

fi 3. Permanent Address.

]

|

4. T8N @ fay safrm faeg

- Personal marks of identiﬁcation,

&

g
)
§§
§
!

5. Signatures or the left hand Thumb impression
of the pensioner (To be obtained at the time
of first payment of pension)

....................................................

N | G



N

. URER Y9 wREaf T wRmE

. Photograph of the Family Pensioner

. T GAT

. UgEA & Sfwa g

‘_{8 -

-1

. PART-II]
?i (R e G A e e R

(Applicable on death while in service)

m;-u-uﬁawﬁﬁ‘mmmza“m

Section I - particulars of family pension

Name of the receipicnt of family pension oo et eae s

WWW'&WQ

Rekationship with the deceased Gov( SCIVAND ottt sttt s se e e

Peomanent Address

Personal marks of identification

- RER Uy wHwmEl & gEnaR stya arg @y %

3R = faeg (uRar v 2 wom st &

. Signature or the left hand Thumb impression

of the family pensioner (to be obtained at the
time oﬂ“rsl payment of f.uml y nension) e e et b et aeeee e et e saestee s e srane s

ﬁmmwrg%mﬁm,a‘rmaﬁvéaﬁr

mfEREm AR W@

- Whether the pensioner/Family Peasioner is
“in‘receipt of any other pension. Ifso, its

particulars and source {rom which being
drawn, T et et e b et be bt bseraer e



/

; " 3 g - /\% m'z ) %
t Section-2 ( l)
' . Frarw, R ety e e s o g | W

L. Rules under which Family pension is sanctioned.

2. 9faEr $m & iy

2. Amount of Family Pension
i o sy ’
g Amount il @

Rs. From To

() s@gderex
"(I) At Enhanced rate

Rt

(i) s et gt
(II) At normal rate

e e

sy

Y T

3@'6&:& ) Gﬁaﬁnx ol 636) [SYP

Lo Ler

280620500353

|
|
|

Al ot
’
( R. B%a%:é%i%jew )

Under Secretary to i (:
Government of Tripur,,
\

i

-
s%\Dgf“é | |

10
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L]

’ (Fr/wPeare Fer/wgd wga R A8 F avy @ wvive)

(Last sanction revision of pension/Family Pension/Dearness Relief)

dmiEfadam i fafir 2w

Amount of Pension at the time of Retirement Rs.

«

dar frgfer & e W TEa A e

Amount of Dearness Relief at the time of Ret:'rement

BRI
A arda

Letter No-
and date

|y an A
arde

Date of
effect

gy Sy
& Tfyr

Amount of
""Revised
Pension
Rs.

TG 7
I

Reason for
Revision

- -
TEq # afyr

Amount of
Revised
Dearness
Relief
Rs.

& mifas Y
qaT ST & I
arey wgrd Ted
T
Total Monthly
" Pension plus
Dearness

Relief payable Rs.

fecaforat

Remarks

e
fresrdY

Initials of
designated
officer

-~

®
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WTT-3— e s A geg T v A ok Sl wheart e a alr _
70 Section 3~ Details of family pension payable on the death of the pensiomer. ¥ 8 -

4

P il i

A
1. frm, o s ofar e SRPTER SN
! _ 1. Rules under which family pension is admissible.

2. Wmﬁﬂﬁﬁ%ﬁﬁmﬁmﬁaﬁv&m%wﬁmm

2. Details of family members eligible for pension in the event of the death of pensionzr,

. ALY T | T A
. T q g1 (=it 2 for) - A T Ry,
N Relationship Date of Birg Present | Whether ¢
ne. Name with the (for childrest Address is physical'
' Govt. Servant ' _ handicapp
L myﬁ ‘\XW&VL«W@L M \_m D\‘ B} R\(/L M \«.‘L.(L CMQ

-

2Mg Dlbuaianade, e, Mokl B adppuend. |
Téﬂﬂ e | : : ,@‘Q ‘Q’ngM\ (_@\\\.Q/

f 3 | < ﬁ\gfz/\f?ﬂ [
| '{]n\\;,‘ ,"&%7 Ll

Peoaet : Iwetwer =i, aieare @ et & O @ w9 3 foar a2

“Note: Above particulars may be given in the order of eligibility of the family members. -

3. ufEr S & ofy

3. Amount of family pension.

Amount /< 3 HTBL
Rs. From

o 0) Ty g !r'(' "]:0 [PANVIYy g}t 2 f—
(i)<At Enh:wcd Rate |5 3'}\(\_\ mm g 9) 67 O )

. . . U ewd
B s | $209\ Jogo2r (B

| —
8 — =
ety
( . Dftiggiee)

Under Secretary to the
Government of Tnl;’«ura‘})
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(o)}

‘OOOOO\)\)

s';l-lli o | ahtr

Section ( De!ails of Pension.

1.
1.

. Fraction/amount of pension commuted, if

.ffméWﬁmw#ﬂ/ﬁW i_$

6. TR & 757 3% srerreiy B ardieg /JLl

lé‘WMW@
. TN B a1 wét 7w Forr . \?%

. Reduced monthly pension after commutation,

. T8 % Som & e P oy o ardre A 3
- Date of commencement of reduced pension. &1 N l(/'bf X
. m(ww)mmqu“m

feram

T & o i For A ! >¢
Amount of monthly pension before com- ) g‘“ }’7"‘(’ l

mutation N 5.7 S U

2. For B Ak | 5

2. Class of Pension oMYA g e
3. Rules under which sanctioned CC§ hem Yyluy >

4.

4
5
S

................................................

For & 7 o o Y vt

- /
- Date of commencement of pension 67\\ [ Z(‘/O 3

any

..........................................

St ]
(i foF 3 el 2 e st @ i Ay
& 9 9T B) :

. Date (in words) from whic‘i"l commuted /<.

portion shall stand restored (subject to C\I\ Do - ’))/01;2,
pensioner being alive on that date) LY AT AT SRS € S

T A I /P Ser st 21 s ~— —

I 9T R @ &7 af #,  ga s E sk Al o0
e {8 g & o o @ & —

- Whether the pensioner/ Family Pensioner is

in receipt of any other pension. If so, its

. ! . R. Bliattac™. ee )
gf;:;ulars and source from which being én"er%r[‘rothe
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19 s it ,..,.,.;L.A‘g,.f-— SR sirwd v

9. 10 wgR & srafy § & 7§ wftafer ot ¥ wficferai S sitaa sfafedl 5 mom $fae fam J & o )
EMOLUMENTS DRAWN DURING 10 MONTH PERIOD AND THOSE RECKONED FOR CAI.CULATION OF

) __ AVERAGE EMOILLUMENTS
ot 3 wfaferat aitea wftaferd ¥ forg
Emoluments drawn AT W1 TS aftafera )
Emoluments reckoned for ]
¥ T =i wed o1 7, g ¥ | A Hamw | Wi | fewtim
ufa éaﬁw aﬁ?, wlﬁ 'quﬁm
T, WG ST Average
From To Other items with Touwl Pay Other items reckoned|  Total Remurks
details viz. Personal with details
pay, pay Deputation
Allowance, DA Ltc.
1 2 3 5 X 6 /‘iﬁ 8 9
BN f
3 0 ¢ RV . N -
o3 IR Tor [ T90 T 1322) 50 ,
Dow | oy 9162|12762% 8 |f¢26 7|
e Pz X1 /< P # T i
\.\\ Gvadér :S'Zd(tﬂc’la,v] ﬂ/ ‘
T Pornagctetay o) fon
Y-/ Ja-_
e ”




-

- . T

: “. R : -— .

INT SERVANT.
WE FHER & 9

. Name of the Government servent

YA WHR D 3ia forg warera/fasmy safay
R ¥ fgw g T, W W qw aw< § uww
fem ™ wARAS

© - ﬁm"uﬁam/gawmﬁmﬁmﬁaﬁﬁar%r’aw : ‘)\7
¢ €)PARTICULARS OF SERVICE OF THE PENSIONER/DF:CEA SAD GOV.-

. Mw&ﬁwm

2. Post/Grade/Rank last held and the name of " /o M )

the Ministry/Deptt. office from which retired

under the Government of India. K
3. ¥ frafe & w9 damm ~
3. Pay scale at the time of retirement ng't/\/grl'}’!» ----- /Zn()
4. = fafy
4. Date of Birth SRR VA Z il
5. W@ ¥a1 9 Wit g9 # ad X
5. Date of entry into Government service. 200001368,
6. WO U@ ¥ W aiE

(¥ =1 At ) <
6. Date of ending service N: | Lew ~

(last day of the Service)' C sesesesssssesesnansdatecncesesessecesescannssensnns
7. ¥ WER fen T v, g oy §
7. Details of weightage in service allowed, if

Ay e————
8. 9WH & fau A ot 9 O aEF va
8. Period of service not qualifying for pension.

'  Ponon
- T 2% HT
From To o= W fe Reasons
. y m d

9. faen = @ sy g R T

afdw wem [(5-4) + (6-7)]
9. Total length of qualifying Year Month Days

Service Col.[(5-4) + (6-7

rvice Col.[(5-4) + ( )l 3 22/ 6 2 OL]
A W

(R MI%Q:)

Under Secretary to the
Government of Tripura,
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/ - g k;Govetnment of India :
Directorate ‘of Advertising & Visual Publicity
Ministry of Information & Broadcasting o .
N Field Exhibition Office

Kohima Nagaland
' 97 le o

L

. <

| o i
No. Fm/sqaa'/_p~1/es- WO~ © Dated Kohima, The 19.9.83

To .
Shri PoJoVincent.
-Depucy Controller of Acoounts.
AGCR, _
New Delhi e

Subte HeReAs to the Staff Posted at Nagaland.

- P

Reftew IRLA. 2 '

Sir. o _.. S - ) Lo s .

’ . I have the honour to inform heére that I am not getting

~my HeReA since my posting at Kohima (Nagaland), thoigh the other.

- 'Central Govt. Staffs are regularly getting HRA @ 7} % as per Mine:

. 4stry of Finance OfEice Hemorandum No. F~2(3?)-E.II(b)/64 at. 27¢h
. Nov, 1965. o ST -

- ~
o5 PR -

-

A copy of the letter in this respect from the Regional Officer
(N&M) Direttorate -of 'Field Publicity, Govte. of India, Kohima alongwith '~

‘the Ministry of_Finance Memorandum are enclosed herewith for kind reacyf

reference anﬂ neceSDary early release of HRA, //'[
Thanktng you. e J -y : . -{:/,
Enc193- 1. NU. NM/9(4}/83-ACCtt/J88 Gto . 20.7 0830 . o _,f'/“" 9"'“
' 2.. No. Foe2(37)eEeIX{b)/64 . Yours faithfully J
dte 270110650' ’ ’ ‘ f% ' :,’, ) '
(D .DEV--3ARMAN) e Yok
Fielé Exhibition Of J.cer s
Kohimasg' EJE
i U e . .

N
N
—
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T apoat TR ARG

C e g
o= a GOVERNMENT OF
DIRECTORATE OF ADVERTIS

Y MINISTRY OF INFORMATION
L FIELD EXHIBITION OFFICE
NAGALAND,

. NoJFEO/KMA/P.1/84 2_06}

To :
The Pay & Accounts Officer,
IRLA Group,

Ministry of I & B,
"AJGL.C.R., .

New Delhi,

Subjects-~ Request for grant of h

J\f‘; P

= b

—

INDIA

ING & VISUAL PUBLICITY e /1
& BROADCASTING? wre -
$KCHIMA, ' = j&__L

} |
Dated.Ko‘_‘)’ﬁJma.v szb 1984
: oy

8ir,

e I have the honour to in
" &M charge of Field Exhibition Off
I am living in a rented house payi
January, 1983, But I am/ﬁttting hou
from January to October, 1983 has a
. this office NOo.FEQ/KMA/P,.1/84~577
... submitt{ing herewith a rent receipt
for your kind information and nece

i1 Annexure-III-A is also

1}
dEnclx;(Rgnt receipt,

{, Annexure III~A
{

A 1\_
|

4

!
i

R
,

7

"~

zihfdnﬁétion-and necessary action please,

\\\
r' ' l § '
Vo \\
P
I) "
ouse rent allowance.\§
. i . . . .
) R W
. ‘ >
A ' ) {' ‘-'. \

; :
form here that I tookké:ér the
ice, PAVP,/Kohima,Nagaldhd on 25,11.
ng kse20¢/~ (Two hundred) since
se rent tlill to date. Rent receipt
lready been submitted to him vige
dte 28411.83, Purthekr, I-am
from November,t883, to March, 19384
ssary early action please,
enclosed hqrewitblfor kind

| i
i

Yo@és %jitjfﬁlly.
~ _/( DiDev Barman )
Field Exhibition Officer

D.AOVOP‘.. Mino of 1 & B.
Kohima,Nagaland,

= . IRLA No= 10256,

I

—_
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§
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X
q

{n¢f";
.
h

ar : “gufaeme”
Telegram : “ADVISUAL”
HITH &Y
faztma ofie go = Fedamern
T SHTC TATN T
COVERNMENT OF INDIA
DIRECTORATE OF ADVERTISING & VISUAL PURLICITY
MINISTRY OF INFORMATION & BROADCASTING

¥Yield Exhibitien Office:Agzrtala,

~° % T~ 110001 .
FEC/hG‘I‘/P 1/w w// Cﬁ;éw %ﬁ&;@l, the Q_}/}/g?

Te
The Pay & Acceunts Officer(irRlA),

Cemputer V Sectien,
A.G.C.R. Building,
1.P.Estate, New Delhi - 1l1¢ ©62.

Suh:- Submissisn of H,R.A, Annexure II
in respect ef Shri D.Dev Barman,FEC,
DAVE, IRLA Ne = 1250,

Six,

HeR.A., Annexure II ddly ceompleted
in @ll resgect is submitted herewith fer
kin& informatisn and neCLSSdry actien
pliezse,

Yours faichfully,
Encls:~ As abeve

o —




L2k~ Arnmequre - 6/3

PRASAR BHARATI mmecdre - M2 X
BRO AU ASTING CORPORAZION OF INDIA o

4
b
L/ ALL INDIA RADIO
PALICE COMPOUND
A0 AR TALS REGISTERED
NO. AGT/AIR /RNU 0T / 374 Dated,agartala the 4th July,0I.
To -

The Asstt.Accounts Officer,
IRLA Group, Computer - I,
Min., of I and B,

AGUR Building,

I. P. Estate,

NEW_DELHI - II0002,

Sub :-~ House Rent Allowance in r/o Shri D, Dev Barman,

Correspondent IRLA No, 10290,

Sr,

Kindly refor to your letter Mo, PO /IRLA/Iand BA-I/
102%0/I42 dtd, 25.6.01 on the above mentioned subdbject, 4s
dw,ired H.R.A. annexure is resubmitted for kind perusal, The
undersigned belong to All India tranafer-;l.iability. Copy of

the transfer order from AIZAWAL to NAGPUR 18 onclosod herewith.
PB@ v ffbto[/\) Ty Al S~ A Incsndarne o /@7 The

6’3)\76(L-/~t‘fr ".}_{ Le ¢ ﬁ"b\ :

Yours faithi’ully

bt L0 i
( DEBARY’ DEV ‘BARMAN )// 7 / 67_

Corr onde
1. ﬁE‘V’H% Aﬁ g
Bncl 1= Correspondent.
AL R, Agartalag

He.Red. Annexude

Copy of 3 nos transfer orders
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PI RS | 4unémuﬂﬂif~'g%/9‘
Yo , , f{fﬂﬂ_,’,,,_—f—’—- \fb'

PRASAR BHARATI -
(BROADCASTING CORPORATION OF INDIA)
ALL INDIA RADIO:AGARTALA:799 001

No.AGT-7(2)/99-00/ 2247, S Dated, 26.03. 2002.

To

The Pay & Accounts Officer,(gk Ik /V/ﬂ/;/(_ 6.0‘-§Ame)
Pay & Accounts Office,Computer-I Section,
Ministry of Information & B’Casting,

IRLA Group, A.G.C.R. Building,

Indraprastha Estate,

New Delhi-110 002.

Subject:- Claim of H.R.A. of Sh.Debaru Dev Burman,Correspondent,
All India Radio,Agartala,w.e.f.04/83 to 09/2001 IRLA
NO.:- 10250

Reference:-PAO/IRLA/C-1/10250/442 dt.26.02.2002.

S ir,

Enclosed please find herewith one no. self representation regarding
claim of H.R.A. w.e.f.04/83 to 09/2001 in respect of Sh.D.Dev Burman,
Correspondent, All India Radio,Agartala, IRLA NO.10250 for needful
action at the earliest,

Yours faithfully

Enclo: As Above. éqvg
( A.K.PAL )
ASSTT. STATION DIRECTOT(DDO)

FOR STATION DIRECTOR.

Copy for kind information to:-

v// Shri Debaru Dev Barman,Correspondent,All India Radio,Agartala.

N5

Q) | FOR  STATION DIRECTOR
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PRASAR BHARATT 5
BROADCASTING CORPORATION OF INDIA _ e{@»
Y ¢ : ALL INODIA RATTO @ ATARTALA Amoesinre
: t :

' | AN
To
The Pay &% Accounts Officer(IRLA),
{Sh.Ish Malik,5ection Officer -
by name )
Computer I Zection
AL LRBulls ing
I.P.Bstate,
New Delhi - 110 GO2 _ Throu roper channel

Subject:~ Claim of H.R.A.0f &h.D,Dev Barman,IRLA=10250 w.e.f.
L4/83 te /2001

Ref. N0 PAQ/IRLA/C=1/10250/642 4t.26,02,02 of Sr. A.O.

oir,

Kindly refer to your above cited letter Ne. aidressed
to She.C.P.3ingh, Hindi Officer of AIR,\gartala on the above
mentioned subject.

In this connection it is to state here that the H.3.A.
claim was made to PAO since 1783 vide following request letter te
despatched under REGISTERED POST.

1. NO.FEO/XMA/P.1/83-kkk 426 1t.19.9.1983
3. NO.FEO/AGT/P.1/83/1039 dt.21.3.1982
Ly NCLATT-9(1)/98/A% 4t.04.02,1999
5¢ NOLAST=7(2) /99/AC/8516 dt., 29.12.1999
6. NO.AGT=7(2) /00-01 /AC/27%1 it. 10.4.2000
7. NOJAZT=7(2) /99/819 it. 26.3%.01
9. WO.AST-7(2) /2000 - 01/AC/5822 1t. 01/10/01
It may not be out of place to mentien here that HeloA
were pald to the undersigned from SEPTIMBER,1986 to JUNE 19288,
Under this circumstances it is now requested that
HeRe.A. ER8kn outstanding claim may kindly be settled at the

earliest.,
Yours f2ithfully,
{02
AER

( D.Dev Barman )
Correspondent

IRLA Ne. 10250

o

\j}l\/\}*

N, e
W

2NZ
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PRASAR BHARATI . REGD. POST
{(BROADCASTING CORPORATION OF INDIA) '
ALL INDIA RADIO: AGARTALA
'NQ.AGT—7(2)/2003~04/AC/fj?ﬁ??; ' Dated, 28. 08.2003.
To

The Senior Accounts (Officer,

Pay & Accounts Office (IRLA),

~ Min.of Information & B'Casting,
A.G.C.R. Building,Computer Cell-IT,
NEW DELGI- 110 001

Subject :- Regarding Non receipt of Annexure I1 A in support of HRA
payment with effect from 4/1983 to 9/2002 in respect of
Sri D.Devbarman,Correspondent, AIR, Agartala, JIRLA NO-.
102350,

Sir,

Enclosed please find herewith the self-explanatory representation
‘with all needful documents in support of H.R.A. including arrear in respect
of Sri Debaru Dev Barman,Correspondent, AIR,Agartala IRLA NO. 10250 for
needful action at your end. However, it is stated that after joining of Sri
D.Devbarman at this station i.e.on 18.06.1993,the HRA payment has not been
made to him %ill date even non- avalllng of Govt. accomodatlon

—y
Yours faithfuliy
Enclo:- as above.
. o~
y ¢ C.P.BINGH )
- , HIRNDI OFFICER(DDG)
FOR STATION DIRECTIOK
Copy to:-
1. Sri Debaru Dev Barran,Correspondent,All India Radio,Agartaia for

kind information.

AL sege

FOR STATION DIRECTOR

W\&J@J%Nv.

../ R e e o e vemem e e e ee apmeeae e e e wpmin i gt 0 e g i s e sen s e

-
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A _ |

To

The Senior Accounts Officer
Pay & Accounts Office (IRLA)
Ministry of I & B
A.G.C.R.Building

New Delhi-110002.

P e e 2 I e R R e 4

Through The Station Director,AlR,Agartala.

AAANAN A ANAMANANNANNANANNNAANANNANNANNNNN NN NN NN NN

Subject :- Non receipt of Annexure II A in support of HRA
payment with effect from 4/1983 to 9/2002 i.r.o.
Sri D. Devbarman,Correspondent,AIR,Agartala,IRLA
No. 10250.

Sir,

Kindly refer to your letter No. PAO/IRLA/I & B/CLI/

2003-2004/60 dated,21.07,2003 addressed to the Station DireclLor ,AIR,

Agartala and an endorcement to the undersigned on the above subject.

As required,the copy of the following documents are enclosed herwith
for kind perusal.

1. Annexure-I1I(in Lieu of annexure IIA.
2. 8 (eight) Nos.CTC.WUR ‘a’du/cwl' %'Wfi‘“* SEals
3. 7 {seven)Nos.I. T.for assesment of tax libility(1983,1985,1987-

88,1988-89,1989-90,1990-91,1991-92,- the original house rent
receipt were submitted to PAO, (IRLA),AGCR, New Delhi by regist-
ered post.

Moreover it may be mentioned here that no Govt. acco-
modation was provided to the undersigned during the entire period
from 04/1983 to 9/2002 and the AIR,Agartala also not provided any Govt.
residential accomodation with effect froml18-06-1993 to 11-07-2003 .

Enclo:- As above.

Yours Faithfullsy.

m\
(D.Devbarman)
Correspondent, IRLA No 1025@.

a7 b beowe )
v .
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. . N N . Bl “ha Ea;WY& — Y *
PAO IRLLA Employee Area ';9 - A D Page 1 of 1
O < ‘
Y - PAYSLIP
PAO(IRLA) MINISTRY OF 1&B Ved
October-2004
PARTICULAR ,
’lRLA—lD 10250 Name D DEV BURMAN Inc.Month 5
Acc. No. 29585 Department N.S.D. AIR Grade S-15
Birth Date 1945-01-08 City AGARTALA HPL 375
Bank Code 138 Designation CORRESPONDENT ) EL 293
Deputation  Non-Deputation Prasar Prasar Bharti - PNP N.Plan
PAYMENTS
BASIC Sp CCA CEA g bp IR DBHRA HRA TA
11575 30 0 0 0 0 0 0 1302 400
DA DAPAY
2431 © 5788
SPECIAL ALLOWANCES
BCA BA HCA ISDA PA RLA SDA TRAVEL TAA H.CAP
0 0 0 0 0 750 2170 0 0 0
TRA.ALL SPL_ALL DESK_ALL ' :
0 0 0
Arrears & Payment ’
1. HR.A. . 13265 ~
2.DA. - 1563
Total Arrears & Payments . 14828 IR
GROSS PAY 7 7 39274}
BEDUCTIONS B "
IT- HRR . CGEGIS - PLI CGHS  ° GPF'PROF.TAX  IISFEE  GPF Rec,
0 0 - 60 0 0 200 ~ P 0 . g
i| Loan & Advances - B _ )
‘ Loan Type T -Instaliment For Inst. Amount Amount Paid Total Amount|| .
' Total Loan & Adyances. ' ) - -
i Transaction of Deductions T _ , i
Loan Type : Installment For__ _ - =
(1. Income Tax - 3980 - _ _ ) ' e
{Grand Total - — 3980 - -

04

{ép

ort Run-On-+/11/20
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\ PAYSLIP o
PAO(IRLA) MINISTRY OF I1&B
December-2004
PARTICULAR
IRLA-ID 10250 Name D DEV BURMAN Inc.Month 3
Acc. No. 29585 Department N.S.D. AIR Grade S-15
Birth Date 1945-01-0R City AGARTALA HPL 375
Bank Code 138 Designation CORRESPONDENT EL 293
Deputation  Non-Deputation Prasar Prasar Bharti PNP N.Plan
PAYMENTS . -
BASIC SP CCA CEA PP DP IR DBHRA HRA TA
11575 30 0 0 0 0 0 0 1302 400
* DA DAPAY -
2431 5788
{SPECIAL ALLOWANCES - '
BCA BA HCA ISDA PA RLA SDA TRAVEL TAA  H.CAP
0 0 0 -0 0 750 2170 0 0 ¢
TRA.ALL SPL ALLDESK ALL
0 0 0
Arrears & Payment
Total Arrears & Payments E ' 0
’ ' GROSS PAY 24446
DEDUCTJONS .
IT HRR  CGEGIS PLI CGHS GPF PROF. TAX IDSFEE  GPF Rec
15896 0 60 0 - 0 0 0 0 (‘
Loan & Advances o ) T )
Loan Type - Installment For Inst. Amount = - Amount Paid Total Asaount
Total Loan & Advances - . - - 0 - - -

Transaction of Deductions _ -
Installment For )

- — ————— . e
— _— - - PR —— e
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>uman Bhattacharya /- | Chamber : AN\
- -] N ADVOCATE Residence of Sr. Advocalte Sri Saktimoy Chakrab. 1 '
R N \ & College Tilla, Agaitala, Ph. : 251 5994 ().
Time - Mor. 08.30 - 09.45 a.m., Eve. 07.00 - 10 00 p..n.
Sunday : 10.00 a.m. - 01 00 p.m.

Offi(‘;@/: Renfe Bo. - &, Tupura Bar Association, i2h. : 222 5598 (0).

Residence :

Clo. Bhattacharjee Vi.a
Opp. Desbandhu Chittaranjan Ci.u,
Shibnagar, Agartala, Ph. : 238 2483 (K).

Tels - 15.R: Qv

FOR AND ON IENALF OF 3=

Shri Debaru Dev Barman,

IRLA No, 10250, }

$/0, Late Harendra Kishore Dev Barman,

A resident of Horth of Water Supply Office,
Dhaleswar, P.O.~ Agartala College,

P.S.= East agartala, District-west Tripura.

1. The Union of India( tlhwough the
Secretary, Ministry of Information &
Broadcasting), Government of India ,
shastri Bhavan, Wew Delhi -110 001 .

2. The Chief Controller of Accounts,
Ministry of Information & Broadcastiry,
Government of India, Shastri Bhavan,
Newv Delhi - 110 001 o

3. The Deputy Controller of Accounts,
Pay & Accounts Office(IRLA),
Ministry of Information & Broadcasting,
A.G.C.R Bullding, I.P. Estate,
llew Delhi - 110 002

wg/\fw v"\} 4. The Pay & Accounts’ wfiger(IRLA)o
/é& Ministry of Information & Broadcastin,
AJCL,C.R, Building, I.P. Estaf;e:,
New Delhi - 110 ooz.

C‘\. ntddo .o .P/Z
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5. The Director General, All India x_z'adio,
akashbani EBhapvan, parliament 'Street,
New Delhi - 110 o0l .

6. The Station Director, ALl India Radlo,
palace .Compound( North Gate) .,
Ngartala - 799 00l .

oo Notice Receivers.

M
subject 1=  LEGAL NOTICE OF DEMMD .
sir(s) ,
under instruction of my client, named

above, I would like to address you as under g=

1) That, my client while serving undex
the Government of Tripura from 20.9.1966 in the pepart~
ment of Printing and stationery and in the post of
copy Holder got gelection in the post of Exhibition
assistant under the notice receiver Nos1 and joined

the sald post on 2§.371973.

2) That, at the time of such joining in
the post of Exhibition Assigtant under the notice
recaiver Nool he was given due benefits and protection
of the service rendered under the Government of 'Tr:l.pura
and accordingly, he discharged _his duties &n different
posts and lastly went on retirement after attaining .
the age ©of superannuation on 31.1.2005 £xom the

Gontd. e .P/3



- 3 -
Agartala Station of alj India Radio a8 Correspondent.

7. . s

3) That, after such re&t;.irprp‘n,tl on

-

superannuation , my client: Was issued .the Pansion Ray

.. . i [P PR P T
NYE « R

Order under No‘.'28062/05/003§/3 datgg 4.2 +2005 by the

A DRI

notice receiver No.4, In page-3 of the saild Pension

Fata

Pay Qrder Book the particulars of service of my cl.tent

»

has been recorded and in SL. No,5 of the game whem
ST AL .

the date of entry in the Government*servibe ‘was

mantioned a clear date has been giveR 1565 20.9,1966

when my :client joined -the service ‘under*“tia Government

' L e SlA
of Tripura and in 8Ls No,6 the date :::E end.(ng the ="

sexvice has been mentioned coa:rect.ly s on 31.1.2005.

~

: 1 N A T - Vb

T
Now, if the period .Of entry into .the, .

-

Govermnent servioe and vis-a-vis the date of ending .

a

the serv.tce are considered it would be @yetal ..o

cleax that the total period of servige rendered by my

cl.tent is 38 years. 4 montha and 11 daxs;'qu per .
- .i. - .
requiremnt of law one has to perform 33 years of . L
! . -.t.. . $-

eervice for get.ting full pension. In vi.ew of that
&K

sattled legal posit.ion P my client iq/was ,also entitled
L S

Contdiey JB/4 .

:\

5@'



~9% —

to get the full Penslon benefits after his retirement

€rom service,

But, surprisingly in eolumn No.9 of
the saild page No.3 of the P,P.0, the total length of
qualifying service has been reflected as 22 years,
2 months and 4 days wlthout any reason or basis whatso-

ever,

4) That, the sald entry in sL. No,.9
in psge No,3 of P.BP.O, being erroneous and highly
prejudlcial and detrimental to the 1nt§rest of my
client he, submitted a representation dated 31.,5.2008
before the notice receiver Nov4 stating inter alia |
all facts therein, In his said representation it was
clearly mentioned that the 8ervice Bock for the entire
period of Non Gazetted service from\20,9;1966 was sent
to the Pay & Accounts Officer by ﬁhe 8upervisor, DayP.,
Ministry of Information &‘Broadaasting + New Delhd,
vide their letter No.A=22012/2/73/-EXH(A) dated
4.1,1983 along with other recordss In the said letter
of the DAVP dated 4;1:198$(Supra) it was élearly

indicated that the prescribed proforma for allotment

Contdis . B/5
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of ZRLA number duly completed, Last Pay Certificate
and Service Book were forwarded to the notice receliver
No.4, After receipt of the sald particulars, Last Pay
Certificate, Service Book etc, /i Pay and Al‘lowences

of my client for Gazetted period through IRLA system

R

.

was released as would be confirmed by the DAVP letter
NO: A=20012/2/73=-BXH, (A) dated 2974,1983. In the said .~
representation my client, therefore, requested the

notice receiver No,4 to review the P.B.Os , specially

‘the qQualifying service as it requiredcorrection by

taking the service for the period from 20.9.,1966 to
31.1,2008 into account for the purpose of calculating i

the Pension and other retiral benefits such as gratuj,s'?‘.'.y.‘v

5) That, to his utter misfortune , the !

. Vi
said notice receiver No.4 has not considered it . o
|

necessary to tske any action in the light of the redu 8t

\

made in .the representation or even to favour my c(lient\

.with a reply as to why he should not be given the j .
full Pens.‘!.qn benefits on the basis of his total length\
of qualifying service far in excess of 33 years. _ | ?\'\*@

6) That, my client was entitled to house -

Contd...pP/6
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rent allowence from lgt Januray, 1983 and he made
repeated approaches before you the notice recelvers
for releasing the house rent allowence in his favour
but no action has yet been taken)though my client went
on mtﬁemnt on 31'."1.2065.‘ It is, however, interesting
to note that you have paid him the house rér_;t allowerme
for a period of 2 years from September, 1986 to June,
1988 while he was postéd in Nagpur Station under DAVP,.
But, the periods before and after that datés have been
ignared except the period from September, 2003 to
September , 2004 when my client was Post.ed. in the
Silchar étation of all India Radio as a Correspondent,
.My client is, therefore, entitled 'to the house v.ren'c
allowences excepting the periods he has been paid the

gam3, as reflected abovey

7)  That, the Leave Encashment Bill duly

prepared for an amount of Rs;1,97,940/- was sent by
the administrative Officer of All India Radio, Agartala
station, before you the notice receiver No.4¢ as enclo-

sure to his letter No.AGT. 13(2)/2008-8/861 dated

Contd e o'P/ 7
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16,2,2005 and another BLll for R39,990/~ was alsé'
sent to you , the notice recelver No.4 from Agartala
Staﬁioﬁ of All Indiia Radio as enclosure to his letter
NoJAGT.13(2)/2005-5/2020 dated 18.4,2005,but to his
utter dismay and misfortune my client has not yet been
pPaild a single peny with reference to the ;aid two Bills
admittedly when there is no valid and cogent reason (

behind such unreasonable and inordinate delay. ‘

8) That, from the factual backdrop
narrated above it would be crystal clear that my client

has been put to face prejudice for no lapse, negligence

or lacuna on his part but on the part of you, the

notice recelivers, After retirement from service the
total 1ncome_of my client has dropped down to .a
great extent,and because of non receipt of legitimate
payments)he has been facing serious hardships ;n
mainteining his livelthood snd the livelihood of the
members of his family dependent on him because of

certain reason un-intelligible to my cl;ent: B

PR

In view of abbve, it is demanded

Contdi..p/8 4§§S
\‘*
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on behalf of my client that You, the notice receivers
are to correct the Pension Pay Order( P,P.0,) of my
client so far éntry made against 8L, No,9 of pPage=3
of the same is concerned where the total length of
Qualifying service has been erroneously shown ag 22

Years, 2 months ang 4 days actually when it was 38

years, 4 months and 11 days ( from 20.9,1966 to 31.1,05) .

an@ Calculate the £yl Pension after such carrection
followed by payient of arrear Pension to him including
the amountsg involved in Gratuity, Houﬁe Rent Allowences,
Leave Encashment ang Insurance as indicated above after
campleting the exercises within a period of 2{two)

months from the date Oof receipt of this notice, otherwisea
my client will approach the competent legal faorum for
redress at your risk and cost and in that case he will
also claim interest on the arrear Pension and other
outstanding dues @ 15% per annum from the date of

retirement till the date of paymenty

Drawn and served under
my instruction Q—M ( s
7S edelge5;
GGLLLO%ﬂ;QN// ’:>Qh4~\aﬂn : Advocate,

{ Debaru pev man )
/5 g/«\s’
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Residence of Sr. Advocate Sri Saktimoy Chakraborti m
College Tilla, Agartala, Ph. : 251 5994 (C). d
Time : Mor. 08.30 - 09.45 a.m., Eve. 07.00 - 10.00 p.m.
Sunday.: 10.00 a.m. - 01.00 p.m.

Suman Bhattacharya

V4. ADVOCATE

N
Office : RdemrNo. - 3, Tripura Bar Association, Ph. : 222 5598 (0).
—F

L I

Residence :,

Clo. Bhatlacharjee Villa
Opp. Desbandhu Chittaranjan Club,
Shibnagar, Agartala, Ph. : 238 2483 (R).

/’ Palt 01 - 10D

B

@68“ R -QC(‘/P [ A“)

For and on behalf of

Shri Debaru Dev Barman

s/0. Late Harendra Kishore Dev Barman

IlQR.LO"\' N0010250

A resident of North of Water Suppdy Office,

Dhaleswar, P.O.Agartala College,

P.S. East Agartala,

District=vest Trlpura, | o ,

To

The Pay and Accounts Ofricer(IRLA),
Ministry of Information and Proad Casting,
A’G.C.R. BUj..lding::. Iop. Est&"\:f;‘.

New Dclhi=~110002.

References~ Letter of the Senior Accounts Officer bearing
No.PAO/IRLA/I & B/PEN/1606~1610 dated 16.5,2005.

sir, , : "
I, on behalf of my client, named above, do. hereby

acknowledge the receipt of the letter of the Sealor
Accounts Officer.cited ahove and would like to inform you; |
thet the queétion of sanction order for coLw:Aﬁtua the sor= .
vice period of my client from 20,09,1966 to 23,03.1973 for
giving the benefit of the total quelifying service of my =
client had already been settled and decided as back wuy on
19.1.1976 when the Section Officer for 2 A,V.P. by isskuing

a Menorandum beering No.A.23012/1/74-ESTT.II dated 19,143
informed my above named client that 4{n the office .

record continuity of his service from the date of his |

Conticesee .p/2
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initial appointment under the Government of Tripura
on 20.9.1966 has been recorded. He was,howevery
informed that his seniority in the grade of Exhibitdor
tion Assistant will however, be counted from the

date of his appointment in the grade on 24,3,1973
(A.N.). | |

For favour of your kind ready referénqp a
xerox copy of the sald Memorandum dated 19.1.1976
issued by the Section Officer for D.A.V.P, is

enclosed,

In view of the aforesaid factﬁal back-drop
the request made by you in your létter under re-
ference to the D.G., A.i.R.. New Delhi may not be
required afresh as the said matter has been settled
and decided as back as in the year 1976,

However, my client expresses his happiness
for the response made by you with reference to the
notice served on behalf of him and at the same
time request you to regulabise his pension in the
light of the demand made in the demand notice
dated 15.8.,2005 served on behalf of my said client

at your earliest convenience. Another aspectssg of

Contd.....u-p/3



3 <f‘L17;f~

thé demand notice might have escaped your attention
@8 nothing has been mentioned in your letter under
reference about the grievances expressed by my
client regarding the hon-payment of house rent
@llowance to him for a particular perioq, as speci-

fically reflected in that notice,

You érw Faquested to render redress to my
client in thig regard also 30 that hig grievances

are redressed departmentally.

In the 1etter under reference it is further
Roticed that g Copy of the same has been given to
the Director, D.A.V.P., M/0. T & B, for issuing of
certificate of Service in respect of my client from
28.3,1973 to 26.11,1982,

In this context, copies of 2(two) lattors
bearing No.A-ZZO12/2/?"3/EXH(M detod 4.1, 1983 and
letter dated 29.#.5933 éfélénclosad fbr your satis-
faotion regarding the serviege rendered by my client
under D,A,V,P,

Your proapt action will be highly appreciated,

Yours faithfully,
Enclos~As stated, (sffin Bhattéigéggéaﬁ
Advocate,

'Con‘td...n.'.fp/h '
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Copy tos=

The Senior Accounts Officer, Pay and
Accounts Office(IRLA), Ministry of Information
and Bpoad Cesting, A.G.C.R, Building, New Delhie
110002 for favour of kind intormation and nece-
ssary action please.

I

( Suman Bhattacharya)
Advocate.
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A
Due ~Drawn statement of house rent allowance w.e. from December 1982 to January
2005 in respect of Sree Debaru Devbarman, Ex correspondent of All India Radio,
Agartala (IRLA NO — 10250)
SI. | Basic pay per Period / Total | Rate of HRA HRA due Total due/
No month duration month HRA drawn - difference
1. [ 650/- 12/82 to 3/83 04 7.5% Nil 4875 x4 195.00
2. | 650/ 04/83 t010/83 07 7.5% Nil 4875x7 341.25 |
3. | 680/- 11/83 to 10/84 12 7.5% Nil 51x12 612.00 |
4. | 710/- 11/84 t1010/85 12 7.5%. Nil 53,25x12 639.00 |
5. | 740/- 11/85 t012/85 02 7.5% Nil 55,55x2 111.00
6. [2120/ 01/86t0 08/86 | 08 300PM | Nil 300x8 2400.00
7. ] 2180/ 09/86 to 10/86 02 300PM | 160.35x2 = 300x2. 279.30.
320.70 o
8. | 2240/ 11/86 01 300PM | 160.35x 1 = 300x1 13965 |
- ' 1 160.35 ]
9. | 2240/ 12/86 to 10/87 1 450PM | 450x 11 = 450x11 —
i . 4950.00 ‘ g
10. | 2300/ 11/87 to 06/88 08 450PM | 450x 8 = 450x8 e
‘ 3600.00 !
11. | 2300/- 07/88t0 10/88 | 04 300PM Nil 300x4 ~1200.00 |
12. | 2300/- 11/88 t009/89 | . 11 300PM Nil 300x11 13300.00
13. | 2375/- 10/89 01 300PM Nil 300x1 300.00 ;
14. | 2450/- 11/89 t010/90 12 300PM Nil 300x12 ~3600.00 ,
15. | 2525/ 11/90 to 10/91 12 300PM Nil 300x12 _3600.00
16. | 2600/ 11/91 to 10/92 12 300PM Nil 300x11 3300.00
17. | 2675/- 11/92 to 09/93 11 300PM Nil 300x1 300.00 -
18. | 2675/ 10/93 01 300PM Nil 300x11 _3300.00 |
19. | 2750/- 11/93t010/94 | ~ 12 - | 300PM _ Nil 300x12 3600,00
20. | 2825/- 11/94t012/94 | 02 300PM Nil 300x2 600,00
21. | 2825 01/95 to05/95 05 300PM Nil 300x5 1500,00
22. | 3000/- 06/95 t012/95 06 300PM Nil _300x6 1800,00
23. | 9100/- 01/96 t004/96 04 7.5% Nil 682.5x4 2730,00
24. | 9375/ 05/96 t004/97 12 7.5% Nil 703.12x12 843744 |
25. | 9650/- 05/97 t004/98 12 7.5% Nil 72315x12 8685,00 .
26. | 9925/- 05/98 to04/99 12 7.5% Nil 744.37x12 893244
27. | 10200/- 05/99 12 7.5% Nil 165x12 9180,00 ,
t004/2000 : '
28. 110475/ 05/2000t004/01 | 12 7.5% Nil 785.62x12 9427,44
29. 10750/- 05/01 to 04/02 12 7.5% Nil 806.25x12 9675,00
30. | 11025/ 05/02 to 04/03 12| 75% Nil 827x12.. 9924,00 !
31. [ 11300/ 05/03 to&afoy| 11 7.5% 848x11 932800 |
32. [ 11300+DP5650 04/2004 01 7.5% 1271x1_ 1271,00 |
33, | 11575+DP5788 | 05/04 to 01/05 09 7.5% 1:72/1071,00 UPTO 1302x9 - 11.718,00 |
12/04 ;
L Total Rs.26,202.00 | Rs.1,29,756 | Rs.1,03,554.0 61

Total Amount (

only)

par
Vs

A

Rs. 1,03,554.00) (Rupees one lac three thousand five hundred fifty four

{Debaru Dev Barman)

Ex

IRLA

Correspondent,
AIR Agartala
A/C No. - 10250

-y ve/vo



\
L

' n A
§543¢ INTHE (enNTrsL ADmINUTAA TIVE TR RN AL
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¢ VAKALATNAMA
el e l/r)(ct ‘

\Sé\ =t ’;(The High Court of Assam, Nagaland, \
"7, 2" Meghalaya, Manipur, Tripura, Mizoram QL\
and Arunachal Pradesh).

WA/WP(C)/LA(APP)CRP/ v (%
Review Pet./C.Ref/Cont Cas(C)  D-A. 2006 Aopellant
RFA/RSAICO/SAO/LFAISP.A NO. .o, Of oo, B —99———Pi itioner é
CMAPPL/MAC(APPL)/IA . .
. CrL (A)/Bait AppIn/Tr P(C) . )
Sw b‘ejnﬂﬁ/v‘ M‘bﬂ\ '\’)Mq’h
~ Versus— (ﬂ

Uney R InD1 A VLvvy .
"o Respondent / Opposite Party

KNOWALL MEN BY THESE PRESENTS that |(We_ S R\ DELaRY DEnReyamon
stv. LATE KMARLENORAH w1 tdenl DEVEANMBW
o F D AL IWA (L AL ARTHL . , WeEsT TRIPIAS.

-:do hereby inmy /our naime/ names and on my/ our behalf constitute and appoint
Shi/Sgrvas AHRI  MANIK CHANDA,  SHRI S, NATH
~ PRANAY  SARwAN AnD  ARMISIT JEBN(NPTA,

as my/our

ture and lawful Advocate/Advocates to appear and act for me / us in the above case to file
appeals from decree or award or order in original suit, or case or from appellate, decree or
from order in case Civil / Criminal /Revenue or any order, proceeding etc. to file written
objection in appeals / cases whenever necessary, to conduct appeal or case on my / our
behalf and for that purpose to examine witnesses and to do all acts and things whatsoever
as required to be done in conngction therewith, such as compromising of the above matter,
depositing or withdrawing any money in from the Court/ Office, filing of any document/ documents
inthe Court/ Offices, referring matters in dispute between the parties hereto to arbitration,
withdrawing the above matters with liberty to file appeal / cases proceeding afresh, receiving
properties, release form attachment, filling execution or miscellaneous cases, bidding
at Execution Sale, obtaining payment from the High Court, withdrawing custoday and

otherfees and doing on my / our behalf such other acts in the above matters as are necessary
and proper. ‘ '

In case of my / our failure to co‘mply with any instruction given by my lawyer in
connection with this case the lawyer shall have.no liability for any loss suffered by me / us for
any adverse order against me/ us

I/'We hereby agreeing to ratify and confirm all acts so done by the said Advocate /
Advocates as my /our own acts as if done by me/us, execute this Vakalathama on this
e BN dayof.. .. F&A o, 2004

.. V, From-3000 April, 2005 M '
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL - |
GUWAHATI BENCH GUWAHATI -
OA NO. 51/2006
SHRI DEBARU DEV BARMAN
........ APPLICANT
-VERSUS-
UNION OF INDIA & ORS
......RESPONDENTS

J\d

M«Ag@x
Dord

Py d ‘&\3»
T pr&m&ﬂmfﬁs

WRITTEN STATEMENT SUBMITTED BY THE RESPONDENTS

D

2)

3)

4)

That the respondents have received copy of QA and have gone through the same
and have understood the contentions made thereof. Save and except, the Astatements,
which are not specifically admitted herein below, rests may be treated as total
denial. The statements, which are not borne on records, are also denied and the

applicant is put to the strictest proof thereof.

That with regatd to the statement made in paragraph 4. (A) of the OA the

respondents beg to offer no comment as it is a matter of record.

That with regard to the statement made in paragraph 4 (b) of the OA, the
respondents beg to state that in the Memorandum dated 19.1.1976 of Ministry of
Information and'Broadcasﬁng addressed to Shri D. D. Burman, it was mentioned
that he is in continuous Government Service from 20.9.1966. It is nowhere
mentioned that services rendered by Shri Burman with the Gowt. of Tripura will
count for the pensionary benefits as per prowsxon of CCS Pension Rules. It is also
not endorsed to PAO.

That with regard to the statement made in paragraph 4(d) of the OA, the
respondents beg to state that PAO (IRLA) examined the pension papers submitted
by SD, AIR, Agartala and it was seen that necessary : certificate for counting of
services rendered non-gazetted period were not enclosed. A request was made to the
concerned authorities for i issueing of necessary certlﬁcates as per Provzsxon of CCS

Pension Rules. It the mean time to avoid hardship to the pensioner his pensionary

-~
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benefits were authorized based on the services rendered by Shri D. D. Burman as

per the record of PAO i.c. for Gaiette_d period.

It is further submitted that Pay & Accounts Officer (IRLA), Min. of

1&B, New Delhi has been counted past services rendered by Shri D. D. Barman from

1966 to 1973 on the basis of letter received from DAVP, Min. 1&B, and allowing
pensionary benefits of 33 years of service. Revised PPO has also been issued to Shri
Barman.

Copies of the letters are annexed herewith and marked as

Annexure- R 1& R2.

5) That wiéh regard to the statément made in paragraphs 4 (¢) & (f) of the OA the
respondents beg to state that at the time of issuing of PPO the required éetﬁﬁcatgs
were not available with PAC (IRLA), the PPO was pased on the basis of service
rendered during gazetted period. That was in fact not wrong entry but was actually
on the basis record available with PAO (IRLA).

6) That with regard to the statement made in paragraph 4 (8) of the OA, the
~ respondents beg 10 state that entitlement of the petitioner for house rent allowance
admissible from 1.1.1983 were released on the basis of certificate to be furnished by

the Head of Office as required under House Rent Allowance Rules.

7) That with regard to the statement made in, paragraph 4(h) of the OA, the
respondents beg to state that the claim of the applicant for paying Rs. 103554/~ as
HRA is erroneous as the claimant had calculated the HRA without seeing the
p_rovision of Rules for entitlement of HRA during the period under reference. His
HRA entitlement was calculated on the basis of the rules proposed at that time for
the payment of HRA and the arrears wWere released vide Cheque No. 695544 dated
07.04.06 for Rs. 81,626. In his due drawn statement appended with the petition the

applicant has shown his entitlement on higher side and in some cases he was paid

excess of his entiflement, which he has not disclosed.

8) 'That with regard to the statements made in paragraphs 4(1) {& () of the OA, the

respondents beg to state that after receiving the certificate for counting of services




tat

3 .
 from 24.3.1973 to 20.11.1982 in the manner as prescribed under Rule 59 (iv) of

CCS Pension Rules. PAO (IRLA) immediately revised his entitlement on the basis ‘
of full qualifying service and released his pens1onary benefits vide PPO Authority ‘

No. 28062/05/0035/3 dated 29.3.2006.

9) That with regard to the statement made in paragraph 4(1) of the OA, the

respondents beg to offer no comment.

10) That with regard to the statement made in paragraph 4 (m) of the OA, the

respondents beg to state that the due drawn statement appended with the application -

by the applicant is actually not cotrect as in some period more entitlement and also
in some cases he was paid more HRA which he i3 claiming that it is his entitlement

which is not correct.

The respondents crave leave of this Hon’ble Tribunal to produce

the copy of the rules in force at the time of hearing of the case.

11) That with regard to the statement made‘ in paragraph 4 (n) of the OA, the
respondents beg to state that the PPO has since been revised and due benefits on the
basis of full qualifying service and also HRA as due as per the provision of Rules

have now been released. -

12) That the humble respondents beg to submit that both the rehefs sought by the
apphcant in his Original Application has since been comphcd with the Hon’ble
Tribunal may be pleased to appropriate order consideting the facts and

circumstances of the case.
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VERIFICATION
| G YO, Lo, Shellhe , aged
about 4 .. years | at present working as

Sngpnects. 02K, Guntehale (Hoo). ...

............,who is taking steps in this case, being duly authorized to sign on

* behalf of all the respondents and competent to sign this verification, do

hereby solemnly affirm and state that the statement made in paragraph

‘% t A ' a?e true

1o my knowledge and  Dbelief, those made in paragraph

2 & 1L - being matter of records, are

true to my information derived there from and the rest are my humble

submission before this Humble Tribunal. I have not suppressed any material

fact.

. ' . .q
" And 1 sign this verification this -—---—th day of June 2006 at -QJMW\M&"

r

DEPONENT

Ssperintending Enginge!
All India Radio
SUWAHATI
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| In the matter of: -

O.A. No. 51 of 2006

Shri Debaru Dev Barman.
N -Versus-
Union of India & Ors.

-And-

"I the matter ofs -

Rejoinder  submitted by  the
applicant in reply to the written
statemente submitted bv the

respondents,

The applicant above named most humbly and respectfully begs to state as

under; -

That with regard to the statements made in paragraphs 1, 2, and 3 of the
written statement the appﬁcént.categoricaﬂy denies Statements save and
except those are matters of records and further begs to say that in the
Memorandum dated 19;01.19/_’6 (Annexure- A to the O.A), issued by the
Director of Advertising & Vi_éual Publicity it is stated that the applicant
has been in continuous Govt. service from the date of his initial
- appointment under Tripura Govt. i.e. 20.09.66. Therefore, it is quite clear

that the respondents authority are very much aware that the applicant

'
4
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was initially appointed under the Covt. of Tripura on 20.09.1966 as such it
is the duty of (he respondents Lo decide that whether the applicant will be
entitled for pensionary benefits as per provision of CCS (CCA) Pension
Rule as well as to inform this to the PAO well in advance to the retirement
on superannuation of the applicant. But the respondent authority failed lo
take action in time as result there was delay in payment of pensionary

enefits to the applicant and the applicant cannot be held responsible for
such delay. Moreover, on the basis of memorandum dated 19.01.1976 the

respondents counted 33 vears of service of the applicant at the time of

— :
proposal for payment of pensioanry benefits as such

concluded that all the papers and relevant documents was all along with

the respondents and action in right time on the part of the Tesporients

could have avoided delay in payment of pensionary benefits to the

aioia]icant. 1t is also stated that the applicant was issued the pension pay
érde—r dated 04.02.2005 (Annexure- B to the O.A) by the respondent No. 4,
in the said pension pay order book the particulars of service of the
applicant has been recorded, in 51. No. 5 of the same PTO, date of entry in
the Govt. service was mentioned as 20.09.1966. Finding enfry at Sl No. 9

of the PPO being erroneous and highly prejudicial and detrimental to the
e S :

interest of the applicant he submitted representation on 31.05.2005 but the

respondents did not take anv action on the representation of the applicant
for counting his length of service as 33 years for pensionary benefit as

such delay in payment of pensionary benefits to the applicant occurred. Tt

is relevant to mention here that the contention raised by the applicant in

hic representation dated 31.05.05 is correct for counting the length of
service for the purpose of pensionary benefits, therefore, the respondents
could have taken steps for correction in the PPO after receipt of the
reprasentation and in that event it was not required on the part of the

applicant to approach before this Hon'ble Tribunal.



[

That the applicant categorically denies thc statéments made in para 4, 5
and 3 of (he wrillen stalement and begs io state that as per PPO the dale of
entry in service of the applicant is shown from 20.09.1966, therefore
contention of the respondents that memorandum dated 19.01.76 not
endorsed lo PAO is nol correct. It is further stated thal applicant after
receipt of the incorrect pension pay order on 13.05.05 submitted his
representation on 31.05.05 stating interalia that the service book for the

entire period of non gazetted service from 20.09.1966 was sent to the Pay

& Accounts Officer by the Supervisor, DAVP, Ministrjr of Information and -

Broadcasting, New Delhi, vide their letter dated 04.01.83 along with other
records but the respondents did not take any action on the representation
of the applicant. Thereafter, finding no response on the part of the
respondents applicant served Lawyer’s notice on 15.08.2005 for correction
in-the PPO and calculation of full pension and after such correction for
payment full pension. In the said Lawyer's notice it was also stated for
completing of the above exercise within a period of 2 (two) months from
thé. date of receipt of the noticé and in the event of non-payment of the
dues within the said period of two months the applicant would claim
interest 15% on the arrear pension and other outstanding dues but the
respondents did not take any action after receipt of the notice aeatéd
15.08.05 as such the respondents compelled the applicant to approach
before this Hon'ble Tribunal praying for a direction upon the respondents
for correction in the TPO dated 04.02.05 about total length of ciimlifying
service of the applicant as 38 vears 4 months and 11 days and further

prayed for a direction upon the respondents to calculate full pension after

~such correction. The applicant also prayed for a direction upon the

respondents to pay interest 15% on the arrear pension and other

outstanding from the date of retirement ie 31.01.05 41l the date of
payment. Be it stated that the respondents did not show any reason in the
written statement as to why the representation submitted by the applicant

on 31.05.05 as well the Lawyer’s notice dated 15.08.05 and 01.01.05 was

4+
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not fcplicd or no action was taken by the rcsponacnts for correction in the
counting of length of service of the applicant and for payment of full
pensionary benefits on the basis of corrected PPO as such it can rightly be
said that the delay in payment of full pensionary benefits is duc to lapsc of
the respondents and the respondents are duty bound lo pay interesi of
15% as claimed by the applicant in the instant application at pra?er No. 8
(d).

It is further submitted that due to inaction of the respondent# on
the representation submitted by the applicant and also after receipt of the
Lawyer’s notice dated 15.08.05 and dated 01.10.2005 for payment of full
pensionary beﬁeﬁts of the épp]icant on the basis of corrected length of
qualifying service as such the applicant incurred huge financial loss and

he was alse compelled to approach before this Hon'ble Tribunal. Be it
stated that the respondents after receipt of the notice issued by this
Hon'ble Tribunal in the instant Original Application on 27.02.06 took the
matter with PAQ (IRLA) and after examination the pension papers found
that the contention of the applicant raised in his representation dated
31.05.05 and Lawyer’s notice dated 15.08.05 and dated 01.10.2005 are
correct and issued the letter dated 27.03.06 for payment of full pensionary
benefits on the basis of 33 years of service. As such the delay in payment
of full pensionary benefits can rightly be attributable to the respondents
and the respondents are duty bound to pay the interect of 15% on the
arrear pension and other outstanding from the date of retirement ie,
31.0L.05 till the date of payment. It is further submitted that the present
applicant is a retired Government servant and due fo the inaction on the
part of the respondents the applicant was compelled to approach before
 this .Hon’ble Tribunal and the applicant suffered huge financial loss due to
the lapse of the respondents as such the Hon'ble Tribunal be pleased to
direct the respondents to pay interest @15% on the arrear pension and
. other outstanding from thé date of retirement i.e. 31.01.05 till the date of

payment.



That with regard to the statements made in paragraph 6, 7, 9, 10, 11 and 12
of the written statement the applicant denies the correctness of the same
save and excepl which are borne oul of record and {urther begs Lo slate
that respondents have not complied with the relief prayed in paragraph
' No. 8 (d) of the Original Application i.e. the respondents have not paid
interest of 15% on the arrear pension and other oulstanding from the dale
of retirement i.e. 31.01.2005 tilf the date of payment.

Applicant in support of his contention raised above relies upon the

foﬂowmg judginentis and orders of Hon'ble Apex Courl:

1. AIR 2000 SUPREME COURT 3512 (2) Vijay L. Mehrotra Vs,

State of U.P and Ors. (Annexure- A)
2. AIR 1997 SUPREME COURT 27 S.R. Bhanrale Vs, Union of
India & Ors. " (Annexure- B)

That in the facts and circumstances stated above the prayer No. 8§ (d) of

the Original Application deserves to be allowed with costs,



VERIFICATION

I Shri Debaru Dev Barman S/o- Late Harendra Kishore Deb Barman, .
aged about __ ycars, resident of North of Water Supply Cffice, Dhaleswar,
P.O- Agartala College, Fast Agaﬁala) West Tripura, do hereby verify that
the statements made in Paragraph 1 to 4 are true to my knowledge and T
have not suppressed any material fact. |

o o
And I sign this verification on this the “251/: day of August 2006.

Dot Der pnman
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cen - Vijay L. Mchrotrav. State of U.P. ; §. C. 1518
strict Judge, Tt »0 SUPREME COURT 3513(1) The appeal is;atlowed. There shall be no
ar it himeet or . V. N. KHARE AND- order as lo costs. However, the hearing of
petent Clour K. SANTOSH HEGDE, JJ. the suit may beiexpedited.
‘la cuute : \p}m\l No. 2066 of 2000 (arising out P Appeal allowed
.1C) No. 11820 of 1999, D/- 13-3- ;
1 AIR 2000 SUPREME COURT 3513 (2)
I ‘ Ssteena B, Appellant v. S, Pyart BUN. KIRPAL AND S..RAJENDRA BADLL WY
SME COTR and anothrer, Ruspundants Ot Ay at Mo, €97 of 2000, 1/ 11
“ME COURY £.C: (5 o 1908), O. 40, R. 1 — 2000. e
TANAIK AN et — Appointment of — Partition Vijay L. Mehrotra, Appellant v. Statc of
IVERJE Defendant in physical possession (U, P, and others. Respondents.
No. 105 s g"?‘"t‘y — Order 10 °F ot Constitution of India, Art. 18 —Retiral
o ' cuit property passed by High  penefits — Payments to be made on date
i . t considering questions of retirement:or soon thereafter — Pay-
jough C .ﬂu"' "ij“'::m:“? ‘;°“7°":°’}t‘ mentsnotma(ieformonthstogcthcrwlti-
joner, ,“a“f’ T wh oY e fﬁ’: n fa- oyt any justification —Simple interestat

Res plaintiff anc ether an ur- gate of 18% saddlied on authority.
¢ pone Not justified. {Paras 3 and 4)
nd P . ' (Para 3) . .
1085), 84. A7, 81 BIDGMENT :— Leave prauted. llm.{:‘,cg(zgit%?:fu;ést|osr1pgfifi‘:n:$!?l\:f1 (‘)Il':‘i‘l‘lls:‘:?
scused facingp 4,:The n(rrcll:mt heretn was defendant eat, '

18 = Withew] el g‘rgl;‘cf;'p“fl{;rf,-‘:g‘g};;glg»‘ for 2. The appellant retived from oL

n manddmm e s ntIfT Ei e’ ) ¢ e .+ 31st August, 1997. From the response tiled
ler granting buf ﬁ -respondent made an appicas by the respondenit, ftis clear thatmostat the
¢ Ll A ﬂt appoir‘\m;cn‘l‘ofa FCCTC:"C'; hll {c(%pcct payments of the retiral benefits to hev were
) : \ ghe property in dispute. The {8 Sourt  made long after she retired on 31st August,

) ‘ wmc sald appllu\lhm.Aggrlc.rcd. the 1997, The detals of . " RRRANIYN
e P ror. ) . atls of the payments so minede
Lcave ~off-respondent preferred an appeal .
ldln'ln:m? ge the High: Court. The iigh Court al- are as \{t\dcr S Table bel
hed n the appeal-appointed a Recetver in (See Table be ow)

d single J of the JWOPCVW in dispute. 1L 18 3. Incasc of an employcc retiring alter
nlirll, Luc 4 ! bl:}c sild order the defendant is in 2“;‘3"21‘)’3“1‘“_' ld ;‘:‘-\”"'—(‘l-l“ “’“ "XI"‘;‘I’“?“‘ ”“]“|
il to the retipdnd el before ‘us. - ) . » ayment of the retiral benetils shiouh

8/18. NDPS Adi. 4 We have heard tearned counscl and be pald on the date of retirement or sooh
A, therealter if fof some :

ssucd, the gens hemord the judgment. We find that the de- ‘":“'" ""; it for' some unforeseen clrevm |
Vee. A leti. %aNNY it Ia 1in physteal po‘sstsﬂ\onhl'lh(z srop- stances \cpr\ynums could not he made on?
urmm cticrwas et Bl in dispute. The Recetver can only be the date of retirement. : |
‘s o -'°‘°?r', n L odted when it 1sjust and convenientand - 4. In this case, there s absolutely no |
' ¢ no Justifs when there is a prima facle casc in fa- reason or j\_rs(lﬂcnllm\ for not madcing the
cing filed ty o the plaintiff-respondent and the case ayments fgir months together. We, there
'fnce of the!tuy 1Aty for taking of urgent measure like ap- fore, direct 7i(he respondent to pay to the
rt grantthg bal 1T sment of a Recetver. The High Court has. ?i"lp'@““t’“ z"’l}r"““ }2 “fclcé‘s from “"““‘)"l""_"‘l_"_‘-'
* High Court Sriiia into these questions while appoint- nterestat therate of 18 per cett with clleet
Ak . for.the. in dispute. W from the date of her retirement, t.c., ARt
sions of 'Bé er for:t e.property.in ispute. We, ...
\ i ~e. find that.thie appointment of the ~ August. 1997 till the date of payments.

' :1" fil et was. not legally Jusuﬂed' We, ac-. . ' 5.‘ The appcal s allowed to the above
he leam&l s ty, set astde the order of the High exterit.
:amining the G , . o Order accordingly.
' hesitatioh ¢! GR/GR/5300109/2000/VVG/DPV
‘the: High ! :&OOISI/ZOOOIBNG/Rﬂ o ‘
iting batl wi - T T - R 'le
an to the m 'ii i 1 -, Baticulacs A’m*“w““ v i Dae
17 of the NDPS ) - GP.F.90% Rs. 1,80,899.00 27-11-1997
;-jW;ﬂlmtbé' ,*‘" . - G.P.F. 10% Rs. 2075100 25-04-1998

udgment of the p G.IS. ' Rs. 13,379.00 = ©27-02-1998
| o ! .

: SR Encashment of leave Rs. 41,358.00 27-09-1998
- - Appeal 1 .. .. Arrears of pay Rs. 1549500 27-09-1998
| © Gratuity- - Rs. 1,09,753.00 4 05-12-1098
00/VVG/DPV Cotvnuted pension Rs. 2048400 C05-12-1998
; ' Detaingd.amount Rs. 4500000 - 05-11-1999
n f
i . B 1 PO
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of Civil Service Examination, that at least 66,2/
% of the officers are from outside the Statg,
concerned.”

. (Underlining ours)
6, In the light of this policy & continuous 30
int roster was provided starting from the ex-
ymination held in 1983. The roster follows the
cle, “outsider, insider, outsider, outsider, in-
ider, outsider . . ......... ", In any given year
roster starts with the point where the roster
d inthe previous year. In the case of the State
cadre for the State of Nagaland there were two
vacancics for alldcation to the batch which had
passed the cxamination in the year 1985. As per
the 30 point rostet,both these vacancies were for
outsiders. Hence the first respondent, who be-
longed to the State of Magaland, being an“insider™,
was not cligible for either of the two vacancies.
He was, therefore, allotted to the State of Haryana.

7. The first respondent has contende that in
the batch passing the examination in 1984, when
the vacancy was for an insider, no insider was
available and the vacancy had been occupicd by
an outsider. Hence he should be considered for
one of the roster fioinlsAuv:‘lilablc-for the batch of
19%5. We have, igwever, not been shown any rule

hich provides 'lor a carry-over of “insider”
acancies if theyjare not filled duc to non-avail-
bility of insider candidates. In the absence of any
uch-rule for carry-forward of insider vacancies,
¢ do not sec¢ how the first respondént can be
commodated in the vacancies which are ear-
marked for outsiders as per the relevant roster
ints.

8. in the policy statement of 30th July, 1984,
areference was made to the fact thit State service
officers who get promoted to 1.A.S./1.P.S. are in
the age group of 40 to 50 and at that late stage,
theirtrans{er to another State cadre may give rise
to personnel and administrative problems of ad-
justment. Therefore, in order to restore the
outsider-insider balance in a State cadre, it was
proposed that the outsider element in the direct
recruitment quota required to beincreased. In this

ontext it is difficult to accept the contention of
he furst ;'cspnm.lcnl regarding carry-forward of
“msider” vacancies. The roster is framed bearing
in mind this requirement of increasing outsiders
in the quota of Dircet Recruits. The policy re-
quiresthatar ledst 66.2/3% of the officers who are

S. R. Bhanrale v. Union of Indix
it

S.eo7

g

Ldireetly recivited are from ontade he Stte con

cerned. Tt ddes not impose i ceilios at 6 270
The Tribunadl was, theretore, notrichit in dis toeh
ing the implementation of this poley as per the
roster. : . }

9. The apipcal is, therefore, allow cd with costs.
The otder of the Tribunal s sct asidé and the’
application of the first respondent is dismissed.

10. In view of the above decision, Civil
Appeal No. 12325/96 (@SLP (C) No. 21429/93)
is also allowed with costs since the facts are
similar 10 the facts in the above Civil Appeal.
Appeals allowed.

AY
.

AIR l§997 SUPREMF, COURT 27°
(From : C.AT. New Delhiy?

Dr. A.S.ANAND AND
K. T. THOMAS. 1J,
« Civil Appeal No. 9489 of 1996 Garising oot of
SLP (C) No. 20181 of 1993), 1/- 19-7-1996.
S. R. Bhanrale, Appellant v. Union of India
and others, Respondents,
Constitution of India, Art. 311 —— Retire-

“ment — Penstonary benefits — Clnim for

payments towards encashment of fenves, cer-
tainincrementarrearsetc. — Bar of limitation
— Can not'be pleaded by Govt. of India when
deptt. itselfhad defaulted in making payments
promptly inspite of demands consistently made
by employge — Deptt. dirccted to pay 2 lacs
towards interest and compensation and titiga-
tlon expenses In addition to claim amount.
CIVII‘P.C.;‘S of 1908), §. s,
C : (Para §)

Ranjit Kumar, Advocate, for Appellant, V. C.
Mahajan, Sr. Advocate, SM.A. Quadriand C.V §.
Rao, Advocates with him, for Respondents.

JUDGMENT :— Leave granted.

2. This is rather an unfortunate case. The
appellant joined his service as an Engincering
Supervisorin the year 1946, He cerved the depant-
ment in various capacitics i superannuated on
31stJuly, 1984 when he was serving asan Otfici-

ating  Assistant Ditcctor Gieneral (1TP)

“*From judgment and order of Central Adminis:

. trative Tribunal, New Dethisin O A Na. 1302
~ of 1987, D)/- 43;1')‘)3.
TINZKNISROTOGIMPICST,

1

]
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Departmentol Telecommunications Government

of India, New Dethi. An order for paymeit of

pension was issucd on 24-8-1984 and the pension
amount was paidtohimon 11-9-1984, The Union
ol India which wus under a statutory obligation to
settle and decide his retiral benefits and other
claims by 31stJuly, 1984 failed todischarge those
statutory obligations and his Claims remained
unscttled. The appellant had to undergo remen-
dous hardship as his claim for encashment of
earned leave increment arrears, special pay due,
LTC etc. remained unsettled and his numerous
representations to the-department also evoked no
response. The appellant thereafter served a notice_
under S. 80. CPC claiming his dues together with
interest and compensation. Even that did not
make the respondents move. Ultimately, the ap-
pellant filed an original appiication in the Central -
Administrative Tribunal, Principal Bench New
it Delhiin 1987, The Tribunal issued notice to the
1 respondents and grunted numerous opportunities
%1 1o the Union of India to file the counter and meet
fy] the clabms as set up Uy.the uppellunt, No counter
&4 was howcever, filed.und the: claim ‘remained -
51 unrebutted. However, the Central Administrative 3
%4 ‘Tribunal through the:order impugned in this ap-
#it peal rejected the application of the appellant and
2 awarded a lump suriiamount of “Rs. 200/:" by
% way of interest on delayed payment of déath-"
ke cum-retirement gralliity and G.P.F. {"u5-full
% compensation™,. ThetD.C.R.Q. was paid 1o’ the
appellanton 10-12¢1984 and G.P.F. on 1-2-1985,
The appellant npp'i'éaﬁébeq thi§ Courts L = 1% .
1 3.Onnotice being ‘ésuéd in the Special Leave -
! Petition, the responidents filed their counter along
L2 With some documents!in this court dénying the
$43 claim and pleading that his tlaim for encashment
s Of eamed leave, increment arréars etc: was barred
k24 by time. By an order'dated 10th April, 1995 we
£3% directed the Genéral Managet; respondert No. 3,
bgiito-look into the griévances of the appellant as
i Projected in the affidavits filed by him before the
Central Administrativé Triburial as well as in this
Coud and submit a detailed affidavit about the
Y#merits of those grievatices. Various procecdings
taok place thereafter but we do not find it neces-
VA sury 1o advert to those 'procccd.ing's. Suffice it to
5 say thatalterinitiatly denying all the claims of the
T appellant. the Department of Telecommunica-

th

;;{élions on st April, 1986 conceded through a

R ‘S}f‘%
PR AL R0 )

SR Bll;'_lnrzilc v. Union of India

. .
Cee

' -, ALR.

statement filed in this Court under the ?%ignulurcs
of Shri O. P. Arya, Director (TS), which was also
supported by an affidavit of Shri Arya, that cer-
tain claims made by the appeblant towards leave
encashment, efficiency bur arrcars and pro forma
promotion arrcars were duc to the uppellant and
after calculating the same, were paid to the appels
lant by means of different cheques in this Court.
A totalamount of Rs. 19,55 |/- has been paid to the
appellant during the pendency of the proceedings
in this Court towards the claims made by the
appellant for leave encashment (Rs. Y059/-) in-'
crement arrears as crossing cfticiency bar (Rs.
4499/-), pro forma promotion arrears (Rs. 5993).
.(?r claims were not admitted. i .

4. The amounts now puid to the appellant |
admittedly fell due to him much before his retire-
ment. The same was wrongfully withheld. It was,
to say the least, improper on the part of the Union
of India to plead the bar of limitation against such
cluims of its employces. When it had,defuulied in
making the puyments promptly when thesame
fell due. It is not as it the uppeltunt had woken up
after a decade to claim his dues. He hud been -
asking the department to pay him his dues both
while in service and after superannuation also but
to no avail. In these circumstances it il behoved
the Union of India to.plead bar of limitation
against the'dues of the appellant, We nced say no
more about it because better sense has prevailed - -

‘and claim of the. uppellant has nowibecn settled

and payment made to himn, The appel{ant who had,
served the department for almost 40:ycars before,
his superannuation was made to run from pillarto
postto get his legitimate ducs. 1t is 2 sad commen-
tary of affairs. He has undoubtedly siffered a lot.
Had the amount which has now beeh found due
and paid, been paid to him at the appropriate time
at_léast. in- 1984 when he retired, the appeltant
would have been saved from fot of unnecessary
harassment besides he would have eamed interest:
on that amount also.. He-could have wilised that

.amount for other purposes. He was, dénicd the

S$ame on account of the default of the depantment.
The appellant jn his reply to the s}'atcmcm of
account_filed by Shri-Arya in this Court has
claimed almost 18 fakhs of rupees I'a}um the de-
partment out of which more than Rs. 10 lukhs
have been claimed towards interest and conipen-
sation etc. o
S..Afterhearing leamed counsel for the pirties
, : ; ..

i
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{the partics in the peculinr facts and circumstances

&l iimerest, compensation; litigation expenses ef¢} :

L

-~ out-sanction--Notice of 10 days given —

1997 State of Nnja

and discvesing the matter with them and with a .
view to settle the equitics and do justice between ©

of this cnse, we consider it.appropriate fo direct

for the amounts wrongfully withheld from'the: i
ppellant for morethan 12 yeats. This amoutit. |

- from today. In case the amount is ot paid within
two months, it shall bear interest @ 12% per

. annum from the date of this order til) the payment

is madc. Keeping in view the agony through -
which the appellant has gone through we hope
that the Union of India shall not cause dclay in
-muking payment to the appeHant. We sct aside the
-order of the ‘Fribunal dated 4th March, 1993 and
-disposc of the appeal In the above tenns.

Order stcordingly.

" . \ ‘ N

Yoo AIR1997 SUPREME COURT 29 ¢

' ... .- (From i Punjab and Haryana) '
K. RAMASWAMY AND !

' G.B.PATTANAIK,JJ.’

.1 Civil Appeal No, 9883 of 1996 (arising out of-

SLP (C) No. 23366 of 1994), D/- 22-7-1996. - .
.+ ‘State of Punjab and others, Appeliants v. Jit
Singh, Respondent, ...~ 0
i, “Constitution of Indla, Arts.: 311, 309 —
, Punjab Public Works Deptt. Code Rr. 1, 129
| =Termination of services — Validity < Work
charged employee — Overstaying lcave, with.’

Termination thereaftcr without enquity — Is’
‘valido .. . . Co A
| 'RS.A. No. 114 of 1993, D/- 9-3-1994 (Punj’ -
: & Har); Reversed. . S
i : : ' (l’arns‘d. 5)

Manoj Swarup, Advocate, for Appellants; B,

K. Satija, Ady'oé_:ule;— for Respondent,’ Co

" JUDGMENT :— Leave granted. We have
eard the counsel on both sides. o
2. This nppeal by special leave arises from the
'HN/KN/S870/96/MPP/CSL o

-

b v. Jit Singh

- 7k lithe fespondert/Union of India to pay to the appeld: .
el lantasum of Rs;tw0!acs(Rs.2.00,000/—)to£yg'1ﬂs' « tion'of leave. A letter dated September 3, 1986

‘was communicated to him whercin it was stated

ould be in additiort to thé claim ahiount alréady’
paid to the appellant amouming 'R 19,5510 i
;and shall be paid to the appellant in full and firial
" % settlement of all his claims within two months -

S.C. 29

order of thc High €ourt of Punjuh & Haryana
made on March9, 1994in R.S. A, No. 1 14/93 The

» respondent, a %8rk charged cmployec, had gone.

on lcave from April 10, 1986. His scrvice was
terminated due to his overstay without due sanc-

that 10 days’ time from August 25, 1986 was
given;to him to report- {or duty failing which his
services “fhay be.considered to have been termi-
nated from the date of his absence and he may be
informed accordingly through a repistered let-
ter”. Infurtherance thereof, the Ietter of termination

- was dddressed to the respondent. He filed the suit

questioning the said letter.

3. Two contentions have been raised by the
respondent, viz., that he was a civil servant and
that he was entitled to an enquiry before terming-
tion of his servicé and since it wis not done, the
order was invalid. Fle also stated that he had gone’
on leave with permission of the authorities and

that, therefore, it cannot be suid that he absented
without authority of absence. W find-that both. ...

the contentions aro untenable.

" 4, Thi¢ l"unjnb Public Works Department Code
would indicate that the Code would apply to the

Work-charged Establishment of the Public Works)| -
" -Depaftmefit, Roads and Building Department:
-, Thefespondent was working in Irri gation Depart-

ment. Rulés1:132 indicates that a work-charped

employee is not entitled to any pension, 'leave,|
" travelling @llowance etc. He is liable to be fermi-

natéd undér the Code by giving 10 days® notice as
required iff clause (7) of Rule 1.129 of the Code,
Under these circumstances, it is cléar that ‘tti¢
respondent is-not a'Government servant: Uniless.
his*setvices are regularised in accoidance with
law, his scevices remain to be of a work-¢harged
employee iHe was terminated in accordance with
the above procedure prescribed thereunder.. .
"5, 1t would be scen that from May 1986 1o
August 19§ 1986 the respondent remaincd dbsent
from duty’ without any proper sanction of the
competent authority or grant of lcave. The courts
have proceeded on the premise that he v as abseint

on leave for a short period of 10 days. In fact, itis
not so. 'I'hc,;cimumslnnccs indicate that the courta
below have not applied their minds in correct
perspcclh:,c. to the fegal and factual aspects... ...

17 6. The appeal 8 accordingly allowed. The suit*
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Guwahsti Banch

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH GUWAHATI

OA NO. 51/2006
SHRI D.D.BURMAN
...... APPLICANT
~VERSUS-
UNION OF INDIA *® 0%%-
...... RESPONDENTS

IN THE MATTER OF
‘Reply to the rejoinder filed by the applicant

1) That the respondents have received a copy of the rejoinedednd understood
the contentions made thereof. Save and -except, the statements, which are
specifically admitted herein 'below rests, may be treated as total denial. The

statements, which are not borne on records, are also denied and the apphcant i8

put to the strictest proof thereof. v /
)

2) That with regard to the statement made in paragraph 1 of the rejoinder the
respondents beg to state that so far - as PAO (IRLA) is concerned it is re1terated

that PAO (IRLA) is a pemmn-authorlzmg agency and acts upon the receipt of the

——

T
necessary document/sanction from the department. In this case PAO (IRLA)

correctly mentioned the date of entry in the P.P.O. w.e.f. 20.09.1966. However,

PAO (IRLA) could not find the service book of the relevant period and ask the

department for sending the servzce book of the cemﬁcate as required under the
CCS Pension Rule 59 for countmg of the period for pensionary benefits. PAO

(IRLA) was reguiarly in touch with the department for providing afl the necessary

documents so that his pension may be recalculated accordmgly However, to

avoid any hardship to the pensioner, PAO (IRLA) released the pensionary

benefits after deducting the period for which service record was not provided by

Ty
" the department. Later on the department provided the necessa ¥ certificate only -

¥ T ——
vide their leticr dated 20.3.2006 and PAO (IRLA) immediately authorized the

" gt

e
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revised pension on the basis of qwﬁfymg service for the entire period of service
of the applicant and released his pensionary benefits on 29.3.2006. As such PAO
(IRLA) took quick action and there was no delay on the part of PAO(RLA) for

releasing the pensionary benefits to the applicant.

- 3) That with regard to the statement made in paragraph 2 of the rejoinder, the

respondents beg to submit that such certificate issued by the department was not
endorsed to PAO (IRLA). Moreover as per provision of rule if service record 1s
not available, the required certificate is to be issued by the department as per
provision of rule 59 of CCS Pension Rule. The said certificate was received in
PAO(IRLA) from the department ie. DAVP ob 20.3.2006 and 'pensionz‘ujr

benefits were immediately revised. As such no delay occurred on the part of PAO

(IRLA).

It is wrong on the part of the applicant to say that PAO (IRLA) did not

reply legal notices to the applicant. The advocate of the applicant has acknowledged
vide letter-dated 1.10.2005. The letter dated 1.10.2005 from the advocate of the

* applicant was replied by PAO(IRLA) on 6.2.2006. As such’ so far PAO(MA) is

concerned, the matter was taken up with the department and the action taken up by

the PAO (IRLA) was also informed to the applicant from time to time.

A copy of the acknowledgment is annexed herewith and marked as

" Annexure- R 1.

4) That with regard to the statement made in paragraph 3 of the rejoinder, the

3

respondents beg to submit that the respondent shave taken the action and paid the
required arrear correctly and fimely. The delay caused, in paying the pensionary

benefits is not voluntary hence the claim of the applicant for paying the mterest

seems not be correct. The judgments of the Hon’ble Supreme Court relied on by

the applicant have got no relevancy in the present case.

That in view of the above facts and circumstances of the case and the statements

made in the written statemaent the respondents pray before that the Hon’ble
Tribunal may be pleased to close the Original Application as because the

applicant has already received all pensionary benefits.
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VERIFICATION
I SHRL. DINESH CHANDRA DAS..............cccocoeenenn, aged
about 55 .. years at  present working  as

..........................................................................................

duly authorized and competent to sign this verification for all respondetns,

* do hereby solemnly affirm and state that the statement made in paragraph

! \1 . 5/ ‘ are true

7

to my knowledge and belief, those made in paragraph

},2 - being matter.of records, are

true to my information derived there from and the rest are my humble
submission before this Humble Tribunal. I have not suppressed any material

fact.

And 1 sign this verification this ---2Q--—th day of Oetolr 2006 at Gueeldi -

pan
DEPONENT 4“5
» ~ Station Director |
All Inaia Radio, Guwahat{

sl - -n Al



e "'“l?r[\'.%...‘/ l()l“h 370228y
R - ) (/42:::%:::;-----“'f"' Fax— ~ ;5/ B
Q{N VS N g Vo

. Hlanbieone. ff U1 =77 mesoae
- .. = - v\ o ).A)gl/\,!q?ﬂ .-,lephone’:f 22700017 /
-, ‘ ; - - \y

AL N 7
YA ey ( IREIT)

‘m‘ﬁam AR ARy sy
¢ | lq&é’éﬁ}wq 1594 125110 00
v,

N

S hgme eemegenee e et

PAY & ACCOUNTS OFFIGE (IRLA)

Y.OF INFORMATION & BROADGASTING

AG.CRBUILBING NEW DELHI - 119 uuz

‘ ' | | 62 -t F
W HET/Ref. No. PAO/IRLA/I&E/ 1?@»«/ 2¢q1~2595" :

To

i aoVEnfmMEN OF A

4

T e dgan fresroes
M¥eo Jepis, Brooa

. '624*J~f Czn49¥f7b??’2?’;8;sz~A§£Z8,a}yv’

7,
wf
7

&/LCM‘MMW 7 o q}ﬁf@, /g,é‘ferf Al - 1686~ 16/ |
' ’ . iy o A 1A "wf‘l,-"«a./

O 660088 s ohatn o oo press Ho? fun
o CW“«"%}@ 7 % Aot hah g Soiidered fé%ﬁ. Z{ 525-‘6;/?( =
I | i 2 N ILL L |
8(«(5"“46?/&/\//;4444 -@MJ 57°"C0WQ3»¢7/"€N\3’{€’“@ ;Lf’_(z;) ot 3
Tt (fadip so Uk o e
ks L 5031573 hassg %ﬂew ée’ iéi:g&&p Hreupl. f
gﬁ»’f D Dew /?m-mc?/, Kooy Al N ;

Wy dsger A olomgres ',
Yoo / =i /z{/ly

R | W -
Aty e
- | e ml i s

Cofir b Ahp Dy to/}cfﬁ/l/f(g_;-w-,, ¥

. \ﬁfd{ Ao Defl, ¥ FEe of 8ehur'e CexlipeaE e
ol B F, Barmon ol fewoly - 31973 o b1~/ s
vt Qf} b 4. J e /‘;ﬁrw;Q’ ):{;/) jf) %'/ﬁﬁw-»; -

r){; -"7‘7“'9 Y r"“/ée) /4_/‘///7‘7’)//1/1 ctq y
(\’%\(K _ S SRR ()—“'3("1-?.- )
ed WY99:1g ggge EE 'unp |

I
VBZZOLE T 1g ;o ikl , '

MR gy gy



J-E

ba mo. BL[0E

“Ciy |
d pa ol et oty

g oy PRy e et s
U\U/L’\’LMW e taeongl Hsrtf



